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INTRODUCTION 
@ 

I, the Chairman of the Public Accounts Compittee, as authorised 
by the Committee, do present on their behalf this Fifty-Second Re- 
port on the Action taken by Government on the recommendations of 
the Public Accounts Committee contained in their Tenth Report 
(Fifth Lok Sabha) on Super Bazar, New Delhi. 

2. On the f3th June, 1972, an 'Action Taken' Sub-Committee was ap- 
pointed to scrutinise the replies received from Government in pur- 
suance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was constituted with the 
following Members: 

1. Shri B. S. Murthy-Convener 
2. Shri Ramsahai Pandey 
3. Shri M. Anandam 
4. Shrimati Savitri Shyam 
5. Shri H. M. Patel 
6. %ri Sham La1 Yadav 
7. Shri Bhagwat Jha Azad 

3. The draft Report was considered and adopted by the Sub- 
Committee at their sitting held on the 18th October, 1972 and finally 
adopt4 by the Public Accounts Committee on the 18th November, 
1972. 

4 For facility of reference the main conclusions~recommendations 
of the Committee have been printed in thick type in the body of the 
Re~~ort.;. A statement showing the summary of the main recom- 
mendationslobservations of the Committee is appended to the Re- 
port (Appendix ). 

5. The Committee place on record their appreciation of the assis- 
tance rendered to them in this matter by the Comptroller and Audi- 
tor-General of India. 

NFW DELHI; ERA SEZHIYAN, 
November 23, 1972. Chairnuun, 

~ g r a h a y a n a 2 , 9 4  (Saka) . Public Accounts Committee. 



REPORT 
This Report of the Committee deals with action taken by Govern- 

ment on the ~ecommendations contained in their Tenth Report 
(33th Lok Sabha) on Super Bazar, New Delhi relating to the 
Department of Cooperation which was presented to the House on the 
lot22 August, 1971. 

1.2. Action taken notes have been received in respect of all the 
49 recommendations. 

1.3. The action taken notes on the recommendations have been 
categorised under the following heads:- 

(i) R.ecommendations~observations which have been accepted 
by Government. 

Sr. Nos. 1-8, 11-13, 16-30, 32-35, 37--41 and 43-49. 

(ii) Recommendationsjobservatim which the Committee to 
not like to pursue in view of the 'replies of Government. 

Sr. Nos. 15 and 42. 

(iii) Recommendations~observations replies to which have not 
been accepted by the Committee and which require re- 
iteration. 

Sr. Nos. 9 and 10. 

(iv) Recmmen&tions~observations in respect of which Gov- 
ernment have furnished interim replies. 

Sr. Nos. 14, 31 and 36. 

41. The Committee hope that final replies in regard to those re- 
c o ~ n d a t i c m s  to which ady interim replbs have so far been h u m  
nished wil l  be submitted to them expdltiously after gdting thean 
vetted by Audit. 

1.5. The Committee will now deal ,with the action taken by 
Government on some of the ~ecommendaffons. 



Share Capital and membership of the Store: (ST. NOS. 1 and 2- 
Paras 2,.7 (and 2.8) 

1.6. Dealing with the share capital and membership of the Co- 
operative Store Ltd., Delhi in paragraphs 2.1 to 2.9 in their Tenth 
Report (Fifth Lok Sabha), the Committee had observed: 

'2.7 The Committee regret to note that the Cooperative Store 
Ltd., Delhi, registered on 20th June, 1966, has not been 
able to build up its own share capital to any appreciable 
extent as yet. As on 30th June, 1970, the share capital of 
the society stood at Rs. 44.63 lakhs of which as much as 
Rs. 41.76 lakhs were contributed by Government of India 
as loan. An additional share capital contribution of Rs. 
25 lakhs has also been sanctioned by Government during 
1970-71 raising their contribution to 96 per cent. The 
Committee need hardly point out thatlf the store is to be- 
come truly cooperative in character it should take imme- 
diate steps to broaden the base of its membership. 

2.8 The Committee find that the liability of members other 
than Government and Associate Members extends to ten 
times the face value of their subscribed share and that 
this is one of the serious impediments in broadening mem- 
bership base. The Committtee would suggest that the 
feasibility of amending suitably the relevant bye-law of 
the Society might be considered so as to attract more 
members. However, the Committee feel that unless the 
working results of the Store show improvement there 
are hardly any chances of significant increase in the share 
capital contribution by individual members." 

1.7. In a note dated the 11th April, 1972, the Ministry of Agri- 
culture (Department of cooperation) stated: 

"The observations and recommendations of the Committee 
have been noted by the Super Bazar authorities, who will 
continue to make efforts to increase membership and 
members' share capital, as recommended." 

1.8. The Committee desire that Government should keep under 
constant watch the progress made by the Store in increasing mem- 
bership and share capital as suggested by the Conamittee so that 
necessary measures could be taken if the progress is not found satis- 
factory. 



hds been adopted by the Managemerit of the Store. It 
envisages special measures to improve sales and earn 
bettes margins, reduce overhead expenses, increase non- 
trading and other miscellaneous income and tighten in- 
ventory control. The need for attaining economic viabili- 
ty at the earliest, especially with the additional financial 
assistance provided has been repeatedly stressed on the 
store." 

"3.10 The observations of the Committee have been noted by 
the Super Bazar authorities. 

1 

With the provision of additional financial a.s'stance of Rs. 65 
lakhs given in March, 1971, level of Bank borrowings has 
since gone down to about Rs.40 lakhs during 1971-72 as 
against Rs. 66 l a b s  to Rs. 82 lakha during the years 1966- 
67 to 1969-70." v 

1.11. The Committee would like Government to have a clo,se and 
. c o W t  watch on the financial position of the Store particularly 
in regard to repayment of Government loans and building up of its 
own working capital. 
Losses: (ST. No 7-Paragraph 4.15) : 

1.12. Commenting upqn the losses suf5ered by the Store, the 
Committee had observed as under in paragarph 4.15 of their Tenth 
Eleport : 

"4.15 The Committee are distressed Do find that the Store has 
been incurring losses since its inception continuously over 
the past four cqoperative years ended 30th June, 1970. 
The biggest loss of Rs. 22~05 lakhs was in 1967-68 which 
was only marginally brought down Do Rs. 19.27 lakhs and 
about Rs. 17.21 lakhs during the subsequent years 1968-69 
and 1M9-70 respectively. The accumulated losses so far 
are about Rs. 66.41 lakhs. Apart from incurring deficits 
due to mismanagement, overstaffing, heavy pilferage and 
theft, high rent liability, injudiclaus purchases and dec- 
line in sales, burden of interest on over-drafts etc., the 
Store experimented unsuccessfully on mechanisation of 
accounts and stairted a vegetable t a m  bnth of which cost 
it heavily. The Committee not:ce a rntber amateurish 
handling of the affairs of the Store They trust 
that taking lessons* from the past mistakes which largely 
arose out of either undue over-optimism or lack of sufti- 
cient expertise and control, the Store will plug the loop- 



holes and imprwe the working d l  a, that the accu- 
mulated losses could be wiped out as early as possible." 

1.13. In their note dated the 11th April, 1972 Ministry af Agri- 
culture (Department of Coopera tion) stated: 

"The Super Bazar has taken several measures to improve its 
working. There has been a sizeable reduction of staff: the 
total staff strength has been reduced from 1167 in August 
1966 to 863 in December, 1971. Further, two new branches 
were opened, at Safdarjung and Willingdon Hospitals, 
without recruiting any additional staff, excepting two 
qualified pharmacists for sale of drugs and medicines. By 
tightening security measures, pilferage and shoplifting of 
g o d s  have been reduced, as a result of which deficits of 
stock have come down mhsiderably. The Super Bazar 
has also taken up with the N.D .M.C. the question of 
purchase or liberalisation of the present terms and con- 
ditions of lease, of the Pant Super Market building in 
Cannaught Circus. The surplus space available in its 
three large branches is being increasingly put ta use, so as 
to earn more income for the Super Bazar. The vegetable 
farm which was started by the management as an experi- 
mental measure but ultimately proved to be an unecono- 
mic proposition has been given up. Efforts are being 
made by the Super Bazar tq plug loopholes and improve 
its working, with the result that the gross profit of the 
Store has shown considerable improvement. " 

1.14. The-Committee note that due to the corrective steps taken, 
the gross profit of the Store has shown improvement. They would 
however like Government to keep under constant watch the impact 
of the measures taken by the Super Bazar on its working results. 

1.15. Commenting upon the losses incurred by the Store in deal- 
ing with non-essential cornmcdities, the Committee had observed in 
paragraph 4.17 (Sr . No. 9) of their Tenth Report: 

"The Committee do not think that the Store should aim at 
being a one-stop shopping centre for the entire range of 
goods rather than supplying the essential consumer goods 
at reasonable prices. They, however, find that a number 
of new departments such as 'transistor', 'toys and sports 
goods', 'furniture' etc. have been added to the Store in 
addition Da giving on contracts departments such as 'elec- 
tric repair*, 'opticalt, 'photpgraphy' etc; ballring the Toot- 
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wear' department which yiekled a Very small pmflt all the 
ot&er departments an the store are running in loss. The 
Committee would suggest that the departments which do 
nut deal in essential rommodities and qn which consider-. 
able losses are incurred should be investigated to deter- 
mine whether it is worthwhile continuing them, The re- 
sults of such investigation~ and remedial action taken 
should be intimated to them." 

1.16. In their nqte dated the 11th April, 1972, the Ministry of 
Agriculture (Department of Cooperation) stated: 

"The margin of profit in essential commodities like foodgrains, 
groceries etc. is considerably less than in other goods. 
Howwer, the observations of the Committee have been 
noted by the Super Bazar authorities, who will continue 
to review the working of various departments and take 
appropriate remedial steps where necessary." 

1.17. Asked to state whether any special review was undertaken 
as desired by the Committee and with what results the Department 
of Cooperation intimated in their note dated 26th May, 1972 as fd- 
lows: - 

"The Working results of all the departments are reviewed 
every quarter and are shown in the quarterly audit 
Reports. The reviews reveal that the losses incurred by 
the Departments which deal in non-essential items, are 

not such as b3 warrant their closure, as the gross earnings 
are considerably higher than those of the departments dea- 
ling in essential mrnrnoFlities. " 

1.18. The Committee feel that Government's reply docs not meet 
the point raised. They are of the view that trading in non-essential 
commodities would be justified only if it does not result in losses. 
The Committee, therefore, wish to reiterate that Government should 
investigate into the working of Departments dealing in non-essential 
commodities which are incurring losses. They would like to be 
informed about the result of such investigation. 

Impact of Super Bazw on Retail market: (ST. No IO-Paragraph 5.12) 
1.19. Analysing the impact of Super Bazar on the prices in retail 

market in paragraphs 5.1 to 5.14 of their Tenth Report, the Com- 
mittee had observed as under:- 

"5.12 Admittedly i t  was somewhat a tall claim that the de- 
partment stores would h d d  the price line. An expert nf 



the +aternatiOSlalOSlal L$myr Qq#n@&qia , .hm also stated 
Whitly' that "&is- is iqoq@k W g  b: expect ot 
them". The prices of consumer pods  h a w  been going up 
due t s  increase in manufacturing costs. The , Committee 
were; however, informed that the store was following an 
"active price palicy" which m&nt selling goodo at slightly 
less than the market prices. But they find from the fort- 
nightly data collected in the months of June-July, 1970 
that in the case of quite a few consumer goods the pri- 
ces of the&ore, far from being luwer, were consistently 
higher than the m k e t  prices aver a considerable period. 
The Committee would like to know the reasons for this 
phenomenon and whether such disparities which run coun- 
ter to the raison d'etre of the store, have been brought out 
in the weekly market surveys av~wedly conducted to 
make necessary adjustments in the prices to relate them 
to prevailing market rates. The Committee find that 
paradoxically enough, the store instead of leading the 
market fhds itself being led." 

1.20. In their note dated the 11th April, 1972, Department of 
Cooperation (Ministry of Agriculture) stated: 

'Frices quoted by the Super Bazar are, by and large, slightly 
less than those quoted by the private trade, for compar- 
able qualities of goods. The reamps why Super Bazar 
prices of certain groceries items coluld sometimes be 
higher than the market prices are mainly that the Super 
Bazar sells them pre-cleaned, laboratory tested, and hy- 
gienically pre-packed, and maintains a high standard of 
quality. Besides, notice has also to be taken of the fact 

that there is msiderable evasion of sales-tax, terminal 
tax, etc. along with adulteration, sale of spurious and sub- 
standard goods, underweighment and other malpractices, 
on behalf of some sections of the private trade. These 
are scrupulously avoided by the Super Bazar, which alw 
pays all taxes in full and complies with labqur laws, and 
other rules and regulations applicable to shops and com- 
mercial establishments. 

The periodical NZirket Surveys conducted by the Super Bazar 
bring out the disparltim in prices and, on the basis of the 
surveys, necessary price adjustments are made." 

1.4. hked tu state whather wch disparities as were pointed 
nut hy the Ccimmittee were in fact brought out in the market sur- 



vey and what action w u  tdwn, the DepaPbent of Coopemtfoa in- 
timated in their note dated 28th May, 1972: 

"Similar disparities have been brought out in the market rur- 
vey reports of the Super Bazar fir June and July, 1970. 
The matter was specifically considered in June, 1970, and 
it was decided not tq reduce the prices. As already 
stated, Super Bazar maintains a high standard of quality 
and sells these goods pre-cleaned and pre-packed." 

1.22. The Committee do not appreciate the approach of Govern- 
ment as brought out in their reply. Thy feel that keeping in view 
the object with which the Super Bamr has been stqrted, its goods 
should not only be good in quality but should also be cheaper. 
Procz~rement of Goods: (ST. NO. 14--Paragmph No. 6.11) 

1.23. Dealing with the manner in which the S W e  was procuring 
the goods and making payments therefor, the Committee had ob- 
~erved in paragraph 6.11 of their Tenth Report: 

"6.11 The Committee find that the audit of purchase bills 
presented difficulties in the absence of regular terms and 
conditions of purchases in all cases for the third year in 
succession during 1968-69. The Chartered Accountants 
have reported that instances bf discrepancies between the 
terms and conditions wherever available and those given 
in the supplier's bills checked by the Department Manag- 
ers, have been pointed out to the management. The Gov- 
ernment have, however, stated that specific instances have 
not been pointed out. The committee wish that the mat- 
ter should be ssrted out with the auditors and a review 
made to ascertain whether any recoveries are due for non- 
compliance with the terms and conditions by the supp- 

liers. Suitable action should also be taken for the in- 
effective check by the Department Managers." 

1.24. In a note dated the 11th April, 1972, the Department of 
&uperation (Ministry of Agriculture) stated: 

'Furchase orders are now being issued by the Super Bazar 
authorities, indicating the terms and conditions governing 
rate, quantity, date of supply etc., and bills are passed for 
payment after they are checked Wth the purchaw orders 
by the Depertment Managers and by the Accounts De- 
partment. 

, The review envisaged in the rec~mmendatio~ will be; conduct- 
ed by the Super Bazar authdrities in cansultation wfth the 

' I  auditors." 



1.86. Tbs C d k b  note that as suqest6d by tbem the Super 
Buu m ~ t f h & h  rurs gohg to make a review in eOIUUlktioa with 
udihs, to amertah whather any rsoererh were due from sap- 
pllrm for ngncemplhce with the terms and conditions of the sup- 
ply. The Conrrpnittee desire that this review should be expedited. 

S a k :  (ST. No. 1 W a q r a p h  7.15) 

1.26. Dealing with the sales of the store in paragraphs 7.1 trr 
7.18 of their Tenth Report, the Committee had observed: 

"7.15 The shrinking sales figures speak eloquently of the per- 
formance of the Stwe. With the Super Bazar at Cun- 
naught Circus functioning for the whole yew, Apna Bazar 
in INA Market for 9 months and Apna Bazar at Pate1 
Nagar for less than a month, the sales during the year 
1966-67 amounted to Rs . 458.13 lakhs which came down 
steeply to Rs. 335.79 lakhs in 1969-70 with all the units 
functiming for the whole year besides addition of a num- 
ber of new departments and a whole-sale unit in the mean- 
time. Unattractive prices, inadequate stock of fast moving 
articles, poor salesmanship, absence of effective sales pro- 
motion are some of the factors that contributed to  this 
steep decline. The Committee would like to strongly 
emphasise the need for taking immediate steps to launch 
a major sales offensive in order to pull the Store out of 
the moraSs." 

1.27. In a nate dated the 11th April, 1972, Department of Coope- 
ration stated: 

"The observations of the Committee with regard to launching 
a sales offensive have been noted by the 'Super Bazar au- 
thorities, and various sales promotion measures have been 
adopted. Efforts will continue to be made by them for 
increasing sales. " 

1.28. The Committee note that the Store has. adopted various sales 
promotwl measures and that it will colltinlls to make efforts for in- 
creasing its sales. The Committee would,.like to h o w  tbr e x t d  of 
increase in sales as a result of these measures. 

1.29. Dealing with the mark up of sales prices awr the purchase 
prices of the Store and its impflct on its sale, the Committee had ob- 
sefSed fn @ra@aph 9.16 (St. No. 17) th the Tenth Report ss under: 



"Adm,#edly tthe,pLices of tba~stam  are.^ oo@p&tiih any 
more. It is islieresting to find that the average mark q%f 
$>ale wipes oyw *e pwchaee prices haa ,beem increril& by 
the Store ppgrwively over the year 196647. b IS849 
fpam 10 p q  cept to 155 per cent eonkary to the expecteU 
reduction from 10 per cent to 8 per cent in 1967-68. This 
is self defeating as increased mark up is bound to affect 
sales in the long run. The Committee wish that the i m  
pact of such increases on sales turnover should be studied 
and the optimum mark up determined for each cornrnodi- 
ty which will ensure good sales turnover consistent with 
reasonable gross profit. " 

1.30. In their note dated the l l th April, 1972, the Department of 
Cooperation stated: 

"The Committee's observatiw have been nuted by the Super 
Bazar authorities. The mark up for each commodity is 
determined with due regard to handling costs and pre- 
vailing market rates ." 

1.31. The Committee are not satisfled with the reply of the Govern- 
ment. They would like to reiterate that the impact uf the mark up of 
prices on sales should be studied and optimum for each commodity 
fixed.. .Tke Committee would like to be informed of the out-come of 
study. 

1.32. Commenting upon the need for an effective coordinatim 
between the selling and purchase departments of the store, the, Com- 
mittee had observed in paragraph 7.17 (Sr. No. 18) of their Tenth 
Report as under: 

' I t  is obvious that the Stuce should sell what the people want 
to buy. For this purpose the Committee would suggest 
that a survey qf buying habits and the changing consumer 
preferences should be undertaken periodically and an ef- 
fective coordination should be maintained between the 
selling and purchase departments". 

1.33. In a note dated l l th  April, 1972, the Department of 
CoOperatiofi (Ministry of Agriculture) stated: 

"The suggestions have been conveyed to the Super Bazar, and 
noted by it." 



11 

p r - a m  ot coatgumen and an B(factiv8 coordiaatjon the 
selling &gd pmBI118 dg.rtmemts have besn implsarbatel and if so 
with wintt x m d b .  

Sales through Commission Agents : (Sr. No. 22 paragraph 8.16). 

1.35. Dealing with the sales eff&ed by the Store through com- 
mission agents in paragraphs 7.1 to 8.17 of their Tenth Report, the 
Committee had observed: 

"8.16 The Committee find that some of the departments run 
initially by the S t a e  and on which losses were incurred 
such as 'canteen' 'fruit and vegetables', 'meat and fish', were 
let out on contract getting an assured income. It was 
pleaded before the Committee, that the basic proposition 
remains that with the given level of efaciency in any de- 
partmental organisation and motivation under the de- 
partmental arrangement there would be risk of loss on pe- 
rishable commwlities" and "if the system of sale is chang- 
ed over to 'personal basis' the pasition becomes different". 
The Committee would like the position in this regard in a 
few well organised department stores in the country to be 
examined and intimated to them. They would also like 
Government to examine as to what incentive should be 
given or improvement made under the present system so 
that the employees may acquire a stake in the success of 
such departments." 

1.36. In their note dated the 11th April, 1972, the Department of 
Cooperation stated: 4 

"Cooperative department stores have had varylng degrees of 
success in these departments, which have been found un- 
profitable in many cases. The authorities qf the Super 
Bazar had felt that certain departments, including those 
dealing in certain perishable commodities and certain spe- 
cialised services to the consumers, which i n ~ l v e d  greater 
chances of risk could best be run by approved parties, 
subject to their compliance with certain cqnditions relat- 
ing to the quality of the goods and services and other 
matters, thereby assuring certain essential services to the 
consumers and assured income to the institution. These 
arrangements are, however, subject to review of the Ma- 
naging Committee fm €ime to time. 



Incentive schemes for salesmen and other employees hawe been 
considered and adopted by some mpers t ive  dep&ilemt 
stores, including the Super Bazar, Delhi, and arre 6ihq pe- 
riodically discussed and reviewed by its Managing Com- 
mittee ." 

l.37. The Cammittee had earlier svlggested a study of e few well 
organised departmental stores in the country in regard to sale of 
such commodities as have been entrusted by the Super Bazar to the 
contractors. They would like to know whether such a study had 
been undertaken and if so the results of the study and tbe action 
taken thereon. . . 

138. Commenting upon the economic of the departments left out 
on contract, the Committee observed in paragraph 8.17 (Sr. No, 23) 
of their Tenth Report: 

"The Committee are not clear as to whether the Commission 
realised from the contractors fully covered the pmpor- 
tionate expenditure on rent and other overheads incurred 
by the Store. During 1968-69, the Commission realised in 
respect of Super Bazar at  Connaught Circus was Rs. 5.14 
lakhs for 18,850 sq. ft. of selling space occupied by private 
parties whereas the commission realised in respect of the 
Apna Bazars at  INA Market and Patel Nagar was only 
Rs. 0.82 lakh and Rs. 0.38 lakh respectively for 5,372 sq. 
f t .  and 6,735 sq. ft. of selling space occupied. I t  is thus 
obvious that the commission realised is no,t commensurate 
with the selling space &cupied at least in the two Apna 
Bazars. The Committee would suggest that costing of 
expenses in respect of individual departments let out on 
contract should be done to determine whether any loss is 
incurred by the Store. After knowing the individual 
profitability thus it should be examined whether it is 
wrthwhile continuing the contracts in respect of depart- 
ments which do not pay as recommended by the Com- 
mittee earlier in this report." 

1.39. In their nate dated the 11th April, 1972, the Department of 
Cooperation stated: 

I , 
"The location of the branches at I.N.A. market and Pate1 

Negar is not sufficiently attractive for private parties to 
, s t q t  business there on cosnmission '.bas$& Efforts are 

being continued by the Sup& Bazar authori t i i  to increaw 
the amount of commission earnings at the& branches. 



Apart from commission as a Axed percentage of sale, a daily 
minimum commfseion is also prescribed for these sections, 

' with due regard ts the space occupied by them and the 
nature of their business. Besides, offers and quotations are 
invited from parties by advertisement and the best avail- 
able offer is accepted. However, the observations of the 
Committee have been noted by the Super Bazar authori- 
ties." 

1.40. The Committee would like to reiterate that the Store shodd 
find out whether the commission realised from the contractors is com- 
mensurate with the rent and other over-head charges paid by the 
Store for the space occupied by them and close such departments as 
add to the losses of the store surrendering space rendered surplus. 
They would like to be infomned of the action taken in this regard. 
Overhead Expenses: (Cr. No. 24-Paragraph No. 9.2) 

1.41. Dealing with the increasing over-head expenses of the Store 
in paragraphs 9.1 to 9.17 of their Tenth Report, the Committee had 
observed in paragraph 9.2 as under: 

"The overhead expenses of the Store other than those relating 
to "salaries and wages" and "rent" jumped from 2.7 per cent 
of the sales turnover in 1966-67 to 5.5 per cent in 1967-68 
and again rose to 6.4 per cent in 1968-69 as against the norm 
of 2 per cent formulated by the Ministry. The Committee 
would like to emphasise that there should be strict control 
over these expenses and for this purpose it is advisable to 
have norms prescribed for each component thereof. The 
Committee feel that there is asmple scope for economy es- 
pecially on 'administrative expenses' and 'interest'." 

1.42. In a note dated the 11th April, 1972, the Department of Co- 
operation (Ministry of Agriculture) stated: 

"Measures have been taken by the Super Bazar authorities to 
bring down the administrative expenses by effecting eco- 
nomy. With the reduced level of bank borrowings during 
the current year the expenditure on account of interest 
charges is also expected to come down. The feasibility of 
Axing norms for each component of the overhead expenses 
is being exarniped by the Super Bazar authorities, who have 
not& the Committee's observations in this. regard for 

I guidance." 



1.43. The Committee desired to know the result of the examination 
i n  regard to Axing of norms for each component of overhead expenses. 
The Department af Cooperation stated in their note dated the 26th 
May, 1973 as under: -- 

"The following targets for income and expenditure have been 
set for the Super Bazar for the Cooperative year 1971-72:- 

As percentage of sole; 
Gross PtoAt . . . . . . .  . I 0  

Misc. receipts . . .  . - 4  

- 

TOTAL INCOME . . .  . . . . .  - 1 4  

Establishment 

Expenditure . .  6 . 1 4  

.Rent . . . . .  . . .  2 . 5 1  

. . . .  Interest . 1 . ~ 4  

tothers . . . .  4 .13  

'Totalovrxheadexpenditure . 1 3 9 2  

Net profit . . . . 0 8  

The Super Bazar is making efforts to maintain the income and 
expenditure in this proportion to the extent possible. The position 
will be reviewed by the Managing Committee on the basis of the 
results for the Cooperative year ending June, 1972.. 

1.44. The Committee note tbat the Super Bazar had fixed targets 
Zor income and various items of expenditme in terms of percentage 
of &s fw the cooperative year 1971-72 and that the position would 
be reviewed on the basis of the r w ~ s .  The Committee, however, 
find t b t  the Crget d expenditure on mtebli$hmeat h e d  at 8.14 
per cent as against the prescrtlsed norm of 3 pea- cent of sales was 
still on the higb side and rimflatly the tuget of expenditure on 
overheads fixed at 5.27 per cent was much higher than fke norm of 
2 per cent of sale. The Committee desire that all e 6 d s  should be 



mnde to bring down the erpcndittwe on these Hems. 

Over-staging (ST. NO. 25--Paragraph 9.15) 
1.45. Commenting upon the over-staffing in the Store, the Commit- 

tee had observed in paragraph 9.15 of their Tenth Report as under: 
"The Committee are distressed to note. the thoughtless over- 

st&g of the Store. That the number of staff which was 
1167 in August, 1966 with only the Super Bazar at Con- 
naught Circus functioning could be progressively brought 
down to 891 in July, 1970 with the addition of two Apna 
Bazars besides a number of new departments, shows the 
extent of over-staffing at the beginning. It i.i interesting 
to note that even this reduced strength of 891 contains a 
surplus of 75 employees. The Committee would like Gov- 
ernment to take very early steps to eliminate the surplus 
staff ." 

1.46. In a note dated the 11th April, 1972, the Department of co- 
operation stated: 

"The Super Bmar has taken steps to eliminate the surplus 
staff. The total staff strength was further brought down 
to 863 by December, 1971. Besides, two new branches 
were opened, at Safdarjung and Willingdon Hospitals 
without recruiting additional staff excepting two quali- 
fied pharmacists, which was obliga.tory for the Drugs and 
Medicines Section'). 

1.47. The Committee note that the Super Bazar has taken steps to 
eliminate surplus staff. The staff strength which was reduced from 
1167 in August, 1966 to 891 in July. 1970 has been further reduced to 
863 by December, 1971. Besides, new branches have been opened at 
Safdarjang and Willingdon Hospitals without recruiting additional 
staff except two qualified pharmacists. The Committee desire that 
staff position should be periodically reviewed and surphs staff elimi- 
nated. 

Surplus accommodation: (Sr. Nos. 29 and 30-Paragraphs 9.33 and 
9.34) 

1.48. Dealing with the heavy rent paid by and surplus accom- 
modation with the Store in pamgraphs 9.18 to 9.36 of their Tenth 
Report, the Committee had observed as under: 

"9.33. At the present level of sales in Super Bazar at Con- 
naught Circus, the rate of rent per sq. It. per month works 



out to about 60 paise which in the Committee's *inion 
cannot be regarded as high considering the locality. The 
Committee, therefore, feel that the high rent liability 
which is of the order of Rs. 8 lakhs per annum is not en- 
tirely on account of high rate of rent but mainly due to 
surplus space occupied by the Store. It is seen from a 
study report (1970) that by a proper rationalisation of 
the selling space and correlating space to sales it may be 
possible to release surplus space of about 60,000 sq. ft. 
As it has been explained that surrender of a portion of 
the building and its occupation by independent parties 
would interfere with the business of the store and create 
problems of security, the Committee would suggest that 
the Store might consider vacating entirely two or more 
floors of the building for occupation by any related Gov- 
ernment DepartmentslNationalised Institution in need of 
accommodation." 

"9.34. The Committee have dealt with the surrender during 
..,I 

1967-68 of 76 out of 224 shops hired by the Store near 
I.N.A. Colony and the question of settlement of dues of 
the Store, in their 5th Report (Fifth Lok Sabha). They 
find that after this surrender in the Apna Bazar, I.N.A. 
Market, the Store itself occupies a selling space of 31,578 
sq. ft. in 1969-70 and the commission agents occupy 6380 
sq. ft. According to the Study Report (1870) there is a 
scope for releasing further surplus space of 5 to 6 thous- 
sand sq. ft. in this unit of the Store. The Committee 
would like Government to release forthwith or put to 
economic use the surplus accommodation." 

1.49. In a note dated the 11th April, 1972 the Department of Co- 
operation stated: 

"The suggestion has been noted by the Super Bazar, and 
possibilities of utilising surplus space in the manner re- 
commended by Public Accounts Committee are being ex- 
plored by its Managing Committee. 

Ways and means for utilising the surplus accommodation are 
under active consideration of the Super Bazar authorities.'' 

1.50. In a subsequent note dated 28th May, 1972 the Department 
of Cooperation intimated the steps taken to utilise the surplus ac- 
coniinodetion as desired by. the Committee: 



The Super W a r  authorities have intimated that proposals 
for allotting apace, surplus to the requirements of the 
Connaught Circus Branch, to the National Cooperative 
Consumers' Federation and the National Agricultural Co- 
operative Marketing Federation, are under negotiation 
with the institutions concerned. Efforts are being made 
by them to utilise the surplus space in other ways also, 
as for example, some space has been given to a travel 
agency, and a hall is being utilised for exhibitions and 
similar activities. 

The Super Bazar authorities have stated that negotia.tions are 
in progress with the Syndicate Bank and a Travel Agency 
for allotment of surplus space to them in I.N.A. Branch. 
Part of the a~aila~ble surplus space is also proposed to be 
utilised by the Super Bazar authorities for setting up 
spices powdering and atta chakki units, plans for which 
are being finalised by them." 

1.51. The Committee note that the Super Bazar is trying to allot 
its surplus space in Connaught Circus Branch to the National Co- 
operative Consumer's Federation and the National Agricultural Co- 
operative Marketing Federation and that in its I.N.A., Bran& to the 
Syndicate Bank and a Travel Agency. The Committee desire that 
efforts to allot surplus accommodation to these and other organisa- 
tions should be vigorausly pursued. . . 

1.52. Commenting upon the construction of an un-authorised shed 
in the Connaught Circus Branch, the Committee had observed in 
paragraph 9.36 (Sr. No. 32) of their Tenth Report as under: 

"Yet another instance of unauthorised construction of a shed 
in a vacant space in the Connaught Circus Branch which 
had to be handed over to the N.D.M.C. involving avoid- 
able expenditure of Rs. 46,816 has been reported by the 
Chartered Accountants. The necessity for this construc- 
tion when the Store had already surplus accommodation 
and the action taken against the ofllcials responsible may 
be reported to the Committee. The Committee hope that 
such acts of indiscretion will not be committed in future." 

1.53. In their note dated the 11th April, 1872, the Department of 
Cooperation stated: 

"It appears that the shed was consfructed in the vacant space 
adjacent to the Cwnaught ,Circus r a n c h  for belhg used 



initially w storage and cleaning spa& for vegetables and 
later as additional eelf-service area attached to groceries 
and toiletries Departments, which are usually visited by 
a large number of customers. This site appears to have 
been chosen a8 i t  was contiguous to the 'Groceries and 
Toiletries Departments, and was on the ground floor 
which is more suitable for these activities. The surplus 
accommodation was on the upper floors. Super Bazar 
authorities have noted the observations of the Committee." 

1.54. The Committee would like to be informed of the action taken 
against the officers responsible for unauthorised construction of the 
shed in the Connaught Circus Branch. . . . . 

Over-stocking of Goods: (ST. No. %Paragraph 10.19) 

1.55. Commenting on the over-stocking of goods by the Store the 
Committee had observed in paragraph 10.19 of their Tenth Report. 
as under: 

"The Committee find that there has been considerable over- 
stocking of certain goods. Old stock in selling areas has 
not been identified. The Committee wish that in addi- 
tion to improving stock accounts minimum and maximum 
reordering levels should be prescribed so as to have effec- 
tive inventory control.'.' 

1.56. In their note dated the 11th April, 1972, the Department of 
Cooperation stated: 

"The suggestions have been noted by the Super Bazar autho- 
rities." 

1.57. Asked to indicate the precise action taken in the matter the 
Department of Cooperation stated in a subsequent note dated the 
26th May, 1972:- 

"The'Super Bazar authorities have stated that the stock level 
has been reduced from about Rs. 101 lakhs at cost to 
about 79 lakhs over the past three months (December 1971 
to February 1972), by closely reviewing the stock turn 
rate for various departments and exercising strict control 
over re-ordering and purchases. The Super Bazar autho- 
rities have stated that since at present they are engagecl 
in making special efforts to increase sales, which are fluc- 
tuating, i t  may not be advisable at this stage to fix rigid 



limits for maximum and minimum stock level and level 
of re-ordering. The position will, however, be reviewed 
by its Managing Committee after the working results for 
the cooperative year 1971-72 are available." 

1.58. The Committee note that the stock level has been reached by 
the Super Bazar from about Rs. 101 lakhs at cost to about Rs. 79 
lakhs by February, 1972. The Committee hope that the Cooperative 
year, 1971-72 having already ended the working resulls relating 
thereto would be available. They would therefore, like the question 
of fixing minimum and maximum level of re-ordering to be reviewed 
early and the Committee informed. 

Shortage in Stores: (ST. No. 36Paragraph  10.21). 

1.59. Commenting upon the shortages in stores, the Committee 
had observed in paragraph 10.21 of their Tenth Report as under:- 

"The store has been facing the menace of shortages aggregat- 
ing about Rs. 22 lakhs during 1966-67 to 1968-69 which 
account for more than two-fifth of the losses incurred by 
the Store during these years. The Committee do not 
think that the correct position of shortages has been ascer- 
tained in the absence of reliable stock accounts over these 
years. The Committee wish that norm should be fixed 
on rea.listic basis for driage, leakage, spillage etc. and that 
surprise check of stock together with stricter security 
measures undertaken to provide for deterrent effect on 
pilferages. The Store should also analyse pilferages de- 
partmentwise and ensure a tightened control in specific 
departments where pilferage are more." 

1.60. In a note dated the 11th April, 1972, the Department of Co- 
operation sta,ted: 

"Steps have been taken to keep strict vigilance over losses on 
account of shortages due to pilferage etc. The various 
steps taken by the Super Bazar, including the appoint- 
ment of an officer of the rank of Dy. Superint~ndent of 
police as Security Officer, on deputation from the Delhi 
Administration, has progressively brought down the loss- 
es from year to year. The Super Bazar has however. 
been advised to further improve the position in this res- 
pect. The Committee's recommendation regarding fixing 
norms of driage, leakage etc, has been noted by the Super 



Bazar authorities, as also regarding department-w& 
check on pilferages." 

1.61. In a subsequent note dated the 26th May, 1972, the Depart- 
ment of Cooperation stated the following in regard to the progress 
of fixing norms for driage, leakage, etc as desired by the Com- 
mittee: ' 

"Studies to detemine the extent of loss incurred on account of 
driage, leakage, etc. in respect of some of the spices pro- 
cessed in Super Bazar have been conducted by them. 
Similar studies in respect of other commodities will also 
be conducted, and, after the results have been obtained, 
the Super Bazar authorities will fix suitable norms for 
the purpose." 

1.62. The Committee! note that, as suggested by them, the Super 
Bazar has conducted the studies to determine the extent of loss in- 
curred on account of driage, leakage, etc., in respect of some of the 
commodities and that simiiar studies in other commodities will also 
be conducted in order to fix norms. The Committee would like 
an early action to be taken to complete the studies and fix norms for 
various commodities. 

1.63. The Committee also desire that action should be taken to 
unalyse pilferages department-wise to ensure tightened control in 
specific departments where pilferage Nss.been on the high side. 

Cash ShMage: (ST. No. 41-Paragraph 11.19) 

1.64. Dealing with short deposits of cash in paragraph 11.19 of 
their Tenth Report, the Committee had observed as under: 

"The Committee take a serious view of the absence of prompt 
action ,b regularise short deposits of cash. Out of short- 
ages amounting to Rs. 37,209' (Rs. 45,792 accoidilig to 
Audit) a s u p  of Rs. 29,021 has been recovered upto 30th 
June, 1970. The Committee wish that stringent action is 
taken against persons. responsible. Adequate security 
should be obtained in future from staff handling cash." 

' / I t  

1.65. In a note dated the 11th April, 1972, the bepartment of Co- 
operation stated: -. 

'&Out of the balance amount of Rs. 8,188, mentioned by the 
Committee, an amount of Rs. 1,516.96 has since been re- 



, covered by the Super Bazar authorities, from the persons 
responsible. Further action is k i n g  taken by the Super 
Bazar in  regard to t h  remaining amount. 

A system of caah control has since been introduced by the 
Super Bazar authorities, whereby the sales for each de- 
partment are computed separately in the Accounts De- 
partmgnt and compared with the actual cash remitted.' 
Shortages, if any, are recovered from the persons respon- 
sible. Cash security and fidelity bonds are obtained 
from the Cashiers. The Super Bazar authorities have 
noted the observatiqn of the Committee .that stringent 
action should be taken in cases of this nature, which can 
be done where individual responsibility is fixed." 

1.66. Asked to state in how many cases action has k e n  taken, 
the Department of Cooperation stated in their subsequent note dated 
the 26th May, 1972 as follows: 

"According to the existing system of cash collection, the 
cashiers deposit the cash every evening. Each cashier is 
entrusted with a Axed amount of imprest. At the close 
of the day, the cashier deposits the entire cokection less 
his imprest. The tallying is done the following day. If 
any shortage in cash is detected, the concerned cashier is 
asked to make good the shortage. In all cases the short 
deposits are recovered; hence the need for stringent action 
has not arisen. However, in cases of repeated default, the 
persons concerned are warned Cases relating to the 
earlier period arc being pursued by the Super Bazar 
authorities, as already stated." 

1.67. The Committee note that out of short deposits of cash amount- 
ing to Rs. 37,209 (Rs. 45,792 according to Audit) a sum of Rs. 30,538 
have been recovered by the Super Bazar so far and that further action 
is being taken to recover the remaining amount. A system of cash 
control bas also been introduced for the future. The Committee hope 
that stringent action would be taken in suitable cases relating to the 
earlier period where there were short deposits of cash. . . 



CHAPTER 31 

RECOMMENDATIONS/OBSERVATIONS ACCEPTED BY 
GOVERNMENT 

Recommenda tion 

The Committee regret to note that the Cooperative Store Ltd., 
Delhi, registered on 20th June, 1966, has not been able to build up 
its own share capital to any appreciable extent as yet. As on 30th 
June, 1970, the share capital of the society stood at Rs. 44.63 lakhs 
of which as much as Rs. 41.76 lakhs were contributed by Govern- 
ment of India as loan. An additional share capita,l contribution of 
Rs. 25 lakhs has also been sanctioned by Government during 1970-71 
raising their contribution to 96 per cent. The Committee need hard- 
ly point out that if the store is to become truly cooperative in 
character it should take immediate steps to broaden the base of its 
membership. [S. No. 1 (Para 2.7) of Appendix IX to 10th Report 

(Fifth Lok Sabha)]. 

. . Action Taken 

The observations and recommendations of the Committee have 
been noted by the Super Bazar authorities, who will continue to 
make efforts to increase membership and members' share capital, as 
recommended. [Deptt. of Cooperation O.M. No. G. 2501 5 11 171-GOP 

dated 11-4-1972]. 

Recommends tion . , 
The Committee find that the liability of members other than Gsv- 

ernment and Associate Members extends to ten times the face value 
of their subscribed share and that this is one of the serious impedi- 
ments in broadening membership base. The Committee would sug- 
gest that the feasibility of amending suitably the relevant bye-law 
of the Saciety might be considered so as to attract more members. 
However, the Committee feel that unless the working results of the 
Store show improvement there are hardly any chances of significant 
increase in  the share capital contribution by individual members. 
IS .  No. 2 (Para 2.8) of Appendix IX to 10th Report (5th Lok Sabha)? 



Action Taken 
The observations and recommendations of the Committee have 

been noted by the Super Bazar authorities, who will continue to 
make efforts to increase membership and members' share capital as 
recommended. (Deptt. of Cooperation 0 .M. No. G 25015\1\71 GOP 
dated 11-4-1972). 

The Government loan capital was tu be repaid to the extent of 50 
per cent within five years and the balance in another ten years. The 
repayment schedule has however been subsequently revised so as to 
allow of repayment of one-tenth of the loan every year commencing 
from sixth year. The Committee hope that with the expected im- 
provement in the management of the Store and an eff'ective mem- 
bership drive the Store will be able to adhere to the revised repay- 
ment schedule. [S. No. 3 (Para 2.9) of Appendix IX to 10th Re- 
port (5th Lok Sabha)] 

. . Action Taken 

The Super Bazar expects to be able to adhere to the revised re- 
payment schedule. -(Deptt of Cooperation 0. M. No. GlZNl5j 1\71. 
GOP dated 11-4-1972). 

Recommendation .. . 
A review of the financial positim of the store reveals a disquiet- 

ing picture. The cumulative loss of about Rs. 66.41 lakhs upto 3Dth 
June, 1970 has virtually wiped out the entire share capital of Rs. 44.63 
lakhs. Further a sum of about Rs. 16 lakhs in excess of loans (other 
than loan capital) and subsidies received from Government is locked 
up in building, furniture and fittings. These have contributed ltg a 
precarious ways and means position for the Store. In the succeed- 
ing sections of this Report the Committee have dealt with the ma- 
sons for the recurring losses and identified the areas of weakness d 
the Society. The Committee would like to emphasise that the Ma- 
nagement of the Store should take appropriate corrective measures 
with a view to attaining economic viability before long. IS. No. 4 
(Para 3.9) of Appendix IX to 10th Report (5th Lok Sabha)]. 

. . Action Taken 
The Government of India have provided, In March, 1971, addi- 

tional Anancial assistance amounting to Rs. $5 lakhs, of which Rs. 40 
lakhs is as loan, and Rs. 25 lakhs as share capital. This has led subs- 
tantially to ease the ways and means position of the Supw Bazar. 



A Scheme for improvement in the working of the Super Bazar,. 
with a view to enabling it to attain economic viability, has been 
adopted by the Management of the Store. It envisages special mea- 
sures to improve sales and earn better margins, reduce overhead! 
expenses, increase nontrading and other miscellaneous income an& 
tighten inventory control. The need for attaining economic viabi- 
lity at the earliest, especially with the additional flnancial assistance 
provided has been repeatedly stressed on the Stare. (Deptt. of Co- 
operation O.M. No. G. 2501511171. GOP dated 11-4-1972). 

Recommendation - *  

Benefit of working capital, the store has been subsisting only on: 
over-drafts which ranged from Rs. 66 lakhs to Rs. 82 lakhs during 
the years 1966-67 to, 1969-70 with the attendant heavy interest lia- 
bility. The Committee find that during 1970-71 Government have 
sanctioned a further assistance of Rs. 65 lakhs of which Rs. 40 lakhs 
will be long term loan and Rs. 25 lakhs additional share capital 
contribution. The Committee hope that with this liberal assistance 
the Store will rehabilitate itself soon and by prudent management of 
resurces a t  least in future, will maintain adequate working capital 
which is essential for the survival of the Store. [S. No. 5 (Para 
3.10) of Appendix IX to 10th Report (5th Lok Sabha)] 

Action Taken 

The observations of the Committee have been noted by the Super 
Bazar authorities. . . 

With the provision of additional financial assistance of Rs. 65 
lakhs given in March, 1971, level of Bank borrowings has since gone 
dawn to abwut Rs. 40 lakhs during 1971-72 as against Rs. 66 lakhs 
to Rs. 82 lekhs during the years 1966-87 to 1989-70. (Deptt. of Co- 
operation O.M. No. G. 2501511171. GOP dated 11-4-1972). 

The Committee flnd that the Store invested a sum of Rs. 55.87 
lakhs on construction of building and providink iitmiture end fltthgs 
as against the loans and subsidies amounting to  Rs. 39.75 lakhs only 
received from Government for the purpose. The Commftteg are' at 



a loss to understand how the Stow would incur considerable addi- 
tional expenditure of capital nature without ensuring additional 
resources which partly accounted for the financial stringency of the 
institution. In the opinion of the Committee there wae no mnblance 
of any realistic and prudent planning in evidence for which the 
management should be held responsible. [S. No. 6 (Para 3.11) of 
Appendix IX to 10th Report (5th Lok Sabha)] . 

Action Taken 

The Super Bazar was the first cooperative department Store set 
up in this country, with no previous experience in the cooperative or 
private sector, to draw upon. Besides, the institution had to be set 
up in a situation of extreme urgency, with only two or three weeks 
to make all preliminary arrangements. It was not practicable to 
make a correct estimate of the amount of assistance that would be 
needed for acquisition of fixed assets, and as such there was a short- 
fall which was met from the available funds of the institution. 
(Drptt. of Cooperation O.M. No. G-25015'i 71. COP dated 11-4-1972). 

Recommendation 

The Committee are distressed to And that the store has been in- 
curring losses since its inception continuously over the past four 
cooperative years ened 30th June, 1970. The biggest loss o? Rs. 22.05 
lakhs was in 1967-68 which was only marginally brought down to 
Rs. 19.27 lakhs and about Rs. 17.21 lakhs during the subsequent years 
1968-69 and 1969-70 respectively. The accumulated losses so far are 
about Rs. 66.41 lakhs. Apart from incurring deficits due to mis- 
management, over-stamng, heavy pilferage and theft, high rent 
]lability, injudicious purchases and decline in sales, burden of in 
terest on overdrafts etc., the Store experimented unsuccessfully on 
mechanisation of accounts and started a vegetable farm both of which 
cost it heavily. The Committee notice a rather amateurish handling 
nf the affairs of the Store. They trust that taking lessons from the 
past mistakes which largely aroae out of either undue overoptimism 
or lack ai sutRcltnt expertise and control, the Store will plug the 
laopholer and improve the working rqults so that the accumulated 
lasses could be wiped out as early as pdaelble. [S. No. 7 (Para 4.15) 
of Appendix IX  to 10th Report (5th Lok Sabha)]. 



Action Taken 

The Super BPzer has taken several measures to improve its 
working. There has been sizeable reduction of s t a :  the total ataft 
strength has been reduced from 1167 in b g u s t  1966 to 963 in 
December, 1971. Further, two new branches were opend, a t  Safdar- 
jung and Willingdon Hospitals, without recruiting any additional 
staff, excepting two qualified pharmacists for sale of drugs and medi- 
cines. By tightening security measures, pilferage and shop-lifting 
of goods have been reduced, as a result of which deficits of stock 
have come down considerably. The Super Bazar has also taken up 
with the N.D.M.C. the question of purchase or liberalisation of the 
present terms and conditions of lease, of the Pant Super Market 
building in Connaught Circus. The surplus space available in its 
three branches is being increasingly put to use, so to earn more 
income for the Super Bazar. The vegetable farm which was started 
by the management as an experimental measure but ultimately pro- 
ved to be an uneconomic proposition has been given up. Efforts are 
being made by the Super Bazar to plug loopholes and improve ito 
working, with the result that the gross profit of the Store has shown 
considerable improvement. (Deptt. of Cooperation O.M. No. G. 
25015 1 71 . GOP dated 1141972). 

Recommendation 

The Committee learn that the accounts are not maintained In 
such a way as to find out the profit or lass of each branchidepartment 
of the Store. In order to have adequate control by the mangement 
based on the individual profitability or otherwise of each departmenti 
branch, the Committee feel that appropriate system of accounts 
should be introduced forthwith. [S. No. 8 (Para 4.16) of Appendix 
IX to 10th Report (5th Lok Sabha)]. 

Action Taken 

The present system of accounts maintained by the Super Bazm 
enables the Management to obtain department-wise working results. 
The need for maintaining accounts so as to obtain branch-wire work- 
ing results has also been stressed on the Super Bazar. (Deptt. of 
Cooperation O.M. No. G25015 1:71. GOP dated 1141972). 



Further Information 

Branch-wise working results of the Super Bazar can now be 
computed from there books of accounts, as has already been done 
for the cooperative year 1969-79 (1-7-1969 to 30-61970) and shown 
in the statutory audit Report for that year. (Deptt. of Cooperation 
O.M. NO. G-25015; 1171-GOP. dt. 26-5-1972). 

Apart from following an active price policy, the store can exert 
a healthy influence on the retail market in other two ways. By 
holding adequate stocks of scarcity goods, the Store can ensure a 
steady supply to bonaflde consumers whenever there is scarcity out- 
side. Studying the market conditions, the Store can also procure in 
bulk consumer goods from manufacturers and sell them at  lower 
prices without taking 'inventory gain' when the procurement prices 
go up  in the meantime. These will go a long way in stemming the 
artificial and hence avoidable increase in retail prices. [S. No. 11 
(Page 5.13) of Appendix IX to 10th Report (5th Lok Sabha)]. 

Action Taken 

The Committee's observations have been noted by the Super 
Bazar authorities. (Deptt. of Cooperation O.M. No. G-25015'1 71. 
GOP dated 1141972). 

At the present shortage of finances has come in the way of suffici- 
rbnt stocks being maintained bv the Store. The Committee hope that 
with the assistance sanctioned by Government recently, the Store 
will be in a position to ensure adequate stocks to supply goods at 
reasonable prices at all times as suggested in the foregoing para- 
graph If the store is to justify its existence. [S. No. 12 (Para 5.14) 
of Appmdix IX to 10th Report (5th Lok Sabha)]. 

Action T h  

With the additional financial assistance gken by Government in 
March, 1971, the Super Bezar has been making efforts to maintr II 
adequate stocks, as recommended. (Jhptt. of Cooperation O.M. 

25015!1:71. GOP dated 11-4-1972). 
2224 L.S.-J. 



It  is needless for the Committee to point out that purchase is 
the most important operation on which depends the success of the 
store. The Committee are, however, constrained to observe that 
adequate planning and experience have not been brought to \bear 
on this operation. Further, on the plea of lack of adequate liquid 
resources purchases are being made from stockists and wholesale 
commission agents. Non-standard items available on short credit 
are also procured. These have resulted in reduced sales margin 
and accumulation of slow moving unsaleable stock. The Committee 
hope that necessary improvements will be made early and the pur- 
chase and procedure rationalised as suggested by the Study Team 
which conducted a study of the working of the store in April 1970. 
The highlights of the suggestions of the Team are-institutionalisa- 
tion of purchases, ban on purchases of non-standard itc.:lj: i'lorn local 
market, preparation of a purchase budget, standardisation of inven- 
tory for each item relating it to sales etc. [S. No. 13 (Para 6.10) of 
Appendix IX to  10th Report (5th Lok Sabha)]. 

Action taken 

The suggestions made by the Study Team have been examined 
by the Super Bazar for implementation. The Super Bazar is now 
mostly dealing in branded articles. which are, as far as possiblr 
procured from manufacturers/wholesa1ers direct. Sometimes, the 
Super Bazar has to take resort to local markets for procurement. 
when they are found to offer more adventageous terms than tho 
manufacturers (as for example, when the manufacturers insist on 
the Super Bazar taking as entire cross section of the products, which 
might include a large proportion of slow-moving and v t  readily 
saleable items or when heavy advance payments are required to br 
made). Posibilities of increasing bulk purchase in collaboration 
with the National Cooperative Consumers Federation and the Netio- 
nal Agricultural Cooperative Marketing Federation Ltd. are also 
explored by the Super Bazar from time to time. 

The purchase policy and procedures a re  presently being reviewed 
by the Managing Committee of the Store, in the light of the PAC's 
observations. [Deptt. of Cooperation O.M. No. G. 25015/1!71. GOP 
dated 11-4-19723. 



The shrinking sale; figures syxb eloquently of the performance 
of the Store. With the Super Bazar a t  Connaught Circus function- 
i n  for the whole year, Apna Bazar in INA Market for B months and 
Apna Bazar at  Pate1 Nagar for less than a month, the sales during 
the year 1966-67 amounted to Rs. 458.13 lakhs which came down 
steeply to Rs. 335.79 lakhs in 1969-70 with all the units functioning 
for the whole year besides addition of a number of new department; 
and a whole-sale unit in the meantime. Unattractive prices, inade- 
quate s toA of fast moving articles, poor salesmanship, absence of 
effective sales promotion are some of the factors that contributed to 
this 3eep decline. The Committee would like to strongly emphasise 
the  nred for taking immediate steps to launch a major sales offen- 
~ i v c  in vrcl t i  1.0 ;m!! t h  Store out of the morass. [S. No. 16 (Para 
7.15) of Appendix IX to 10th Report 15th Lok Sabha)]. 

Action taken 

The observations of the Committee with regard to launching a 
sdes offensive have been noted by the Super Baar authorities, and 
!.arious sale: promotion measures have been adopted., Efforts will 
vontinue to be made by them for increasing sales. [Deptt. of Co- 
:)peration O.M. No. G.  25015 1 71. GOP dated 11-4-1972]. 

Admittedly the prices of the store are not competitive any more. 
I t  IS intc;,cstil:g to find that the average mark up of sale prices over 
:ht3  purchase prices has been increased by the Store progres-ively 
Ilver the !war 19tiC-67 to 1968-69 from 10 per cent to 13.5 per cent 
umtrary to the expected reduction from 10 per cent to 8 per cent in 
1967-68, This is self defeating as increased mark up is bound to 
;;!lrct sales in the long run. The Committee wish that the impact 
o f  such increase- on sales turnover should be studied and the opti- 
m1.Irn mark up determined for each commodity which will ensure 
::(wd sales turnover consistent with reasonable gross profit. [S. No. 
!; (Para 7.16) of Appendix IX  to 10th Report (5th Lok Sabha)]. 

Action taktn 

The Clmmitteek ohsentations have been noted by the Super 
h m  autharpes, T mwk-up for each commodity is determined 
"'lth due regard to andling costs and prevailing market rates 
i l W t .  of Cooperation O.M. No. G. 23015' 1 71. COP dated 11-4-1972] 



Recommendation 

It is obvious that the Store should sell what the people want to 
buy. For this purpose the Committee would suggest that a survey 
of buying habits and the changing consumer preferences should be 
undertaken periodically and an effective coordination should be 
maintained between the selling and purchase departments. [S. No. 
18 (para 7.17) of Appendix IX to 10th Report (5th Lok Sabha)]. 

Action taken 
The suggestions have been conveyed to the Super Bazar, and 

noted by it. [Deptt. of Cooperation O.M. No. G-25015,1171. GOP. 
dated 11-4-72]. 

Recommendation 

The need to improve salesmanship and sales promotion is clearly 
indicated. The Committee would also like the feasibility of chang- 
ing the working hours of the various branches of the Store to be 
examined with reference to the conditions of each locality to im- 
prove !ales. [S. N. 19 (Para 7.18) of Appendix IX to 10th Report 
(5th Lok Sabha)]. 

Action taken 
The suggestions have been noted by the Super Bazar. The work- 

ing hours of hospital branches have already been suitably varied. 
as also of certain departments, such as drugs and medicine, grocer- 
ies, fruits and vegetables, meat and fish, and hair-dresser in the Con- 
naught Circus branch. [Deptt. of Cooperation O.M. No. G. 25015 1 
71. GOP dated 11-4-72] 

Further Information 

The variations made in the working hours of the Hospital bran- 
ches and some of the departments of the other branches of Supel, 
Bazar are shown below: - 

Working hours Ihtc from 
which these 

Iwum heame 
cflcaiw 

2 -4 

l w i n  l-lospiul Brr-ch . . . . 10 .OO A.M. 10 6 p P.M. 1-3-1973 
(with Lunch bmk from 

I g P.M. mn*z w P. Y' 
IKieckly Holiday-Sundry) 

.-. ."-..-.-.- . ._- -..- .̂. .. 



Willingdon Hospital Bnnch 10.00 A.M. to 6.30 P.M. pa-1971 
(with Lunch break from 
1-30 P.M. to 2.30 P.M. 
(Wcekly Holiday-Sunday) %-r972 

Safdarjmg Hospital Branch Da. 

Drugs & Medicines, Fruits, Vcgeubla, xo.oo A.M. to 7. P.M.) July, 1p6C 
bread & butter, groceries, and wthout Lunch L) '#?& mest depatmcrns of Conaught 

C i m  Branch. (Weekly Holiday- Tundry) 

All other depuunent and branch- of r 1 . q  A.M. to 7.30 PM) July, 1966 
Super Bazar. (*wrth Lunch break from 

3.00 PM to 3.00 PM 

*NOTE: Thae i s  no Lunch break at the ConaPwt Circus Branch. 

(Depn. of Co~pmtion 0. M. No. G . - r ~ o ~ s / r @  Gop. d t  11-4-1972) 

Gradually several departments of the Store are allowed to be 
run by private contractor on commission basis. There are as many 
as 23 departments run by private parties who occupy more than a 
sixth of the total selling ssace of the three units of the Store. The 
Commission realised on this account rose from Rs. 2.95 lakhs in 
1967-68 to Rs. 6.34 lakhs in 1968-69. The Committee thus find that 
the Store not only makes its purchase through middlemen but also 
selm through middlemen. [S. No. 20 (Para 8.14) of Appendix IX 
to  10th Report (5th Lok Sabha)]. 

Action taken 

The Super Bazar is running, on commission or agency basis. 
those sections, which were found uneconomical on direct manage- 
ment, or those which relate to specialised lined of business and ser- 
vices, for which the required expertise is not yet avaikible to the 
Super Bazar. Under these arrangements the Super Bezar earns an 
assured and regular net income without its own caiptal investment 
to rise of laas. [Wptt. of Cooperation O.M. No. G.25015(1171. GOP 
dated 11-4-72)]. 



The Committee were, however, informed that close check is exer- 
cised both on the price and quality of the goods sold or services ren- 
dered by the lessees. The Committee would like to stress that there 
should be a strict control in this regard in the interest of consumers. 
(S. No. 21 (Para. 8.15) of Appendix IX to 10th Report (5th Lok 
Sabha) 1. 

Action taken 

A close check on both the price as well as the quality of the goods 
or services rendered, is maintained, as recommended. [Deptt, of 
Cooperation O.M. No. G. i?SOl5jlj7l, GOP dated 11-4-1972]. 

Recommendation 

The Committee, find that some of the department run initially 
by the Store and on which l w e s  were incurred such as 'canteen, fruit 
and vegetables', 'meat and fish', were let out on contract getting an 
assured income It was pleaded before the Committee that "the basic 
proposition remains that with the given level of efficiency in any de- 
partmental organisation and motivation under the departmental ar- 
rangement there would be risk d loss on perishable commodities" 
and "if the system of sale is changed over to 'personal basis' the 
position becomes different". The Committee would like the position 
in this regard in a few well organised department stores in the coun- 
try to be examined and intimated to them. They would also like 
Government to examine as to what incentive should be given or im- 
provement made under the present system so that the employees may 
acquire a stake in the success of such departments. (S. No. 22 (para. 
8.16) of Appendix IX to 10th Report (5th Lok Sabha)]. 

Action taken 

Cooperative department stores have had varying degrees of suc- 
cess in these departments, which have been found unprofitable in 
many cases. The authorities of the Super Bazar had felt that cer- 
tain departments, including those dealing in certain perinhable com- 
d t d c s  a d  aaWn specialired sewices to the oomumen, which 
involved gmater chrraes of risk could beat be wn by.approved par- 
ties, subject to their compliance with ccrtoin conditions reiating to 
the quality of the goods and rerviolar urd other matters, thereby as- 
suring certain aaatial serviccrr to the - md d in- 
come to the iart)t~tbn. marc'<r-b 0, howevutr, subject 
to review of the Managing Conpittee from t h g  to h. 



Incentive schemes for salesmen and other employees have been 
considered and adopted by some cooperqtive department stores, in-. 
cluding the Super Bazar, Delhi, and are also periodically discussed 
and reviewed by its Managing Committee. (Deptt. of Cooperation 
O.M. No. G. 250U!1171. GOP dated 11-4-1972). 

The Committee are not clear as tg whether the Commission realis- 
e d  from the contractors fully covered the proportionate expenditure 
on rent and other overheads incurred by the Store. During 1968-69, 
the commission realised i r ~  respect of Super Bazar at Connaught Cir- 
cus was Rs. 5.14 lakhs for 18,850 sq. ft. of selling space occupied by 
private parties whereas the commission realised in respect of the 
Apna Bazars at INA Market and Patel Nagar was only Rs. 0.82 lakhs 
and Rs. 0.38 lakhs respectively for 5,372 sq. ft. and 6,705 sq. ft. of sell- 
ing space occupied. It is thus obvious that the commission realised 
is not commensurate with the sellhg space occupied at least in the 
two Apna Bazars. The Committee would suggest that costing of ex- 
penses in respect of individual departments let out on contract should 
be done to determine whether any loss is incurred by the Store. Afkr 
knowing the individual profitability thus it should be examined 
whether it is worthwhile continuing the contracts in respect of de- 
partments which do not pay as recommended by the Committee ear- 
lier in this report. [S. No. 23 (para 8.17) of Appendix IX to 10th 
Report (5th Lok Sabha)]. 

Action taken 

The locatian of the branches at I. N. A. Market and Patel Nagar 
1s not sufficiently attractive for private parties to start business there 
on commission basis. Efforts are being continued by the Super 
Bazar, authorities to increase the amount of commission earnings at 
these branches. 

Apart from commission as a fixed percentage of sale, a daily mini- 
mum is also orescribed for these sections, with due regard to the 
space occupied by them and the nature of their business. Besides, 
offers and quotations are invited from parties by advertisement and 
the best available offer is accepted. However. tbe abservations of 
the Committee have been noted by the Super Bazar authorities. 
Oeptt .  of Co-operrtion O.M. No. C. 25015 1)71, GOP dated 11-1-72) 

The omheed of the Stwe other than thaw M b g  fo 



"salaries and wages" and "rent" jumped from 2.7 per cent of t h e  
sales turnover in 1966-67 to 5.5 per cent in 1967-68 and again rose 
to 6.4 per cent in 1968-69 as against the norm of 2 per cent formu- 
lated by the Ministry. The Committee would like to emphasise 
that there should be strict control over these expenses and for this 
purpose it is advisable to have norms prescribed for each component 
thereof. The Committee feel that there is ample scope far economy 
especially on 'administrative expenses' and 'interest' [S . No. 24 
(para 9.2) of Appendix JX to 10th Report (Fifth Lok Sabha)] 

Action taken 
Measures have been taken by the Super Bazar authrities to bring 

down the administrative expenses by effecting economy. With the 
reduced level of bank borrowings during the current year. The 
expenditure on account of interest charges is also expected to come 
down. The feasibility of fixing norms for each component of the 
overhead expenses is being examined by the Super Bazar authorities 
who have noted the Committee's observations in this regard for 
guidance. [(Department of Co-operation O.M. No. G. 2501511171 
GOP dated 11-4-1972) 

Further Information 

The following targets for income and expenditure have been set 
for the Super Bazar for the cooperative year 1971-72:- 

Gross profit . . . . . . . .  10 , ,  

Establishment expenditure . . .  . . . .  6 . 1 4 ' ~  
Rent . . .  . , .  2 . 5 1  ' , 

Others . . . . . . . . . .  4 . I 3  ',. 
-- --  

Total overhead expenditure . . . . . .  1 3 .  92 ' 8 ,  

Nu profit . . . . .  . . 0s ,, 
The Super Bazar is making efforts to maintain the income and 

expenditure in this poportion to the extent possible. The positim 
will be reviewed by the Managing CommMee on the bosh 02 the 



results for the cooperative year ending June, 1972. (Deptt. of Co- 
operation O.M. No. G. 2501511171 GOP, dated 26-5-72). 

Recommendation 

The Committee are distressed to note the thoughtless over-staff- 
ing of the Store. That the number of staff which was 1167 in 
August, 1966 with only the Super Bazar at  Connanght Circus fun- 
ctioning could be progressively brought down to 891 in July 1970 
with the addition of two Apna Bazars besides a number of new 
departments, shows the extent of overstaffing at  the beginning. It 
is interesting to note that even this reduced strength of 891 contains 
a surplus of 74 employees. The Committee would like Govern- 
ment to take very early steps to eliminate the surplus staff. IS. No. 
25 (Para 9.15) of Appendix IX to 10th Report (5th Lok Sabha)]. 

Action taken: 

The Super Bazar has taken steps to eliminate the surplus st&. 
The total staff strength was further brought down to 863 by Decem- 
ber. 1971. Besides. two new branches were opened, at  Safdarjung 
and W~llingdon Hospitals without recruiting additional staff except- 
ing two qualified pharmacists, which was obligatory far the Drugs 
and Medicines Section. (Department of Corporation O.M. No. G. 
25015,1.71. COP dated 11-4-1972). 

Recommendat ion 

Thc Committee find that the strength of non-selling staff increas- 
ed from 162 in August, 1966 to 299 in July, 1970 whereas there was 
reduction of selling staff from 793 to 473. I t  was explained as part- 
ly due to reclassification of posts. According to Audit paragraph 
the sales per salesman per day were Rs. 214.31 only as against the 
norm of Rs. 300 to Rs. 400 depending on the nature of business acti- 
vity. As correct classification of personnel into selling and non-sell- 
ing is necessary to apply the norm of sales, the Committee would 
suggest that it should be carefully examined and guiding criteria 
laid down to keep the non-selling staff to the minimum. [S. No. 26 
(Para 9.16) of Appendix IX to 10th Report (5th Lok Sabha)]. 

Action taken 

The suggestion has been noted bv the Super Bazar. (Department 
of Cooperation O.M. No. G-2501511~71-COP dated 1141972). 



Further Information 

The Super Bazar authorities have stated that they have classified 
their staff in the following four broad ~a~tegories: 

(i) Those engaged in administration, accounting, audit and 
other oface work. 

(ii) Those directly engaged in selling of goods. 
(iii) Those engaged on purchasing, processing, maintaining 

stocks in central stores and issuing them. 
(iv) Those engaged on repair, maintenarb, watch and ward, 

and security. 

The category at (iii) above are not directly engaged in sales but 
they undertake work preparatory to sales. The Super Bazar autho- 
rities have already decided not to recruit any more selling or non- 
selling staff, except technical personnel like qualified Pharmacists 
required for new drugs and medicines shops that may be, opened. 
(Department of Cooperation O.M. No. 2501511i71 GOP dated 265-1972). 

The wage bi!! qf the Store increased from Rs. 24.47 lakhs in 1966- 
67 to Rs. 28.66 lakhs despite reduction in number of staff, due to rise 
m wages. The percentage of establishment expenditure on sales 
was as high as 7.39 per cent in 1968-69 compared to the norms of 
3 per cent. The Committee would like Store to take suitable mea- 
sures to rationalise further the strength of staff so that the sale 
per salesman comes upto the norm of Rs. 300-430 per man. [S. No. 27 
(Para 9.17) of Appendix IX to 10th Report (5th Lok Sabha)]. 

Actioa taken 

The recommendation has been noted by the Super Bazar. Some 
measure? taken to reduce the number of its staff are mentioned 
against para 9.15 above. Although considerable economy has since 
bean effected by reducing the number of the staff of the Super Bazar. 
some increase in wage bill has also taken place because of obligatory 
implcmentatilon of the award of the Arbitrator about payment of 
additional denmess allowance with every ten p i n t  increase in the 
prioe index. (Deptt. of Cooperation O.M. No. G. 2SOlS; 1171. COP 
dated 1 1-4-1973). 

According to Audit paragrapha the rent liability of the Store work 
out to-2,6 per cent of sale6 pr ypinrt tha norm d 1. per, cent. The 



Committee closely examined the plea of high rent liability in rerpect 
of the Super B w r  at C o n n a m t  Circus, The Store is paying to 
the N.D.M.C. for this building Rs. 5 lakhs per annum plus 1 per 
cent of the gross sales. Thus the rent will be invariably more than 
the norm of 1 per cent of the sales. Acceptance of the fixation of 
rent a b  initio was, therefore, not well advised. [S. No. 28 (Para 
9.32) of Appendix IX to 10th Report (5th Lok Sabha) 1. 

Action taken 

As stated against Para 4.15 above, the question of purchases of 
the Pant Super Market building, at Connaught Circus, or revision 
and rationalisation of its terms and conditions of lease has been taken 
up with the N.D.M.C. for the period beyond-the 26th June, 1971, 
when the original lease period expired. The Managing Committee 
of the Super Bazitr has constitut.4 a SuM3omrnittee to negotiate 
with the N.D. M .C. in this matter. (Deptt. of ~ o o ~ e r ~ t i o n  0 .M. No. 
G . 250151 1 / 71, GOP dated 11-4-1972) . 

Further Information 

The main points for negotiation between N.D.M.C. and the Sub- 
Committee constituted by the Super Bazar Managing Committee. 
apart from the question of purchase of the building, are as follows:- 

( i )  A fixed rent for the Pant Super Market building should 
be agreed upon, instead of the present rate of Rs. 5 lakhs 
per annum plus 1 per cent of the gross sales; 

(ii) Super Bazar should be allowed greater freedom in regard 
to utilisation of the accommodation, as for example. shar- 
ing it with institutions having close business dealings with 
them, like branch of a commercial bank which &em a s h  
credit facilities, the National Cooperative Consumers' Fe- 
deratiod, and the National Agricultural Cooperative Mar- 
keting F e d e r a ,  which make bulk supplies of certain 
goods; 

(iii) Super Bazar should be free to utilise the outer walls of 
the building and other areas for increaaiq its incolne 
through hoardings. edvertiments etc. 



(v) The new lease should be for a period of 10 years, with 
provision for further extension; 

(vi) Other related matters. (Department of Cooperation O.M. 
No. G. 2501511 171. GOP dated 26-5-1972), 

Recommendation 

At the present level of sales in the Super Bazar at Connaught 
Circus. the rate of rent per sq. ft. per month works out to about 60 
paise which in the Committee's opinion cannot be regards as high 
considering the locality. The Committee, therefore, feel that the 
high rent liability which is of the order of Rs. 8 lakhs per annum 
is not cntireiy or* ai'count of high rate of rent but mainly due to 
surplus space occupied by the Store. It  is seen from a study report 
(1970) thot by i: propcr ~ationalisation of the selling space and cor- 
relating ;pee,: r: sales i t  may be possible to release surplus space 
of about 60~300 sq. f t .  As it has been explained that surrender of a 
portion of the l)ui!ding and its occupation by independent parties 
would i12:erfc:e wiih the business ol the store and create problems 
of sc2:lrl y, .:: r'ommittee would suggest that the S t v e  might con- 
sider vacating entirely two or more floors of the buildmg for occupa- 
tion by any related Government DepartmentlNationalised Institu- 
tion in need of accommodation. [S. No. 29 (Para 9.33) of Appendix 
IX to 10th Report (5th Lok Sabha)]. 

Action taken 

The suggestion has been noted by the Super Bazar, and possibi- 
lities of utilising surplus space in the manner recommended by Pub- 
lic Accounts Committee are being explored by its Managing Com- 
mittee. (Deptt. of Cooperation O.M. No. G. 25015'1'71. COP dated 
1141972). 

The Super Bazar authorities have intimated that proposals fol 
allotting space, surplus to the requirements of the Connaught Circus 
Branch, to the National Cooperative Consumer's Federation and the 
National Agricultural Cooperative Marketing Federation, are under 
negotiation with the institutions cancemed. Efforts are being made 
by them to utilise the surplus space in other ways also, as for exam- 
ple, some space ha6 been given to a travel agency, and a hall Is hr- 
ing utilised for exhibitions and similar activities. (Department of 
Cooperation O.M. No. G. 25015jl!71-40P dated 26-6-1972) . 



The Committee have dealt with the surrender during 1967-68 of 
76 out of 224 shops hired by the Store near I .N. A. Colony and the 
question of settlement of dues of the Store, in their 5th Report (Fifth 
Lok Sabha). They find that after this surrender in the Apna Bazsr, 
I.N.A. Market, the Store i h l f  occupies a selling space of 31,578 sq. 
ft. in 1969-70 and the commission agents occupy 6,380 sq. ft. Accord- 
ing to the Study Report (1970) there is a scope for releasing further 
surplus space of 5 to 6 thousand sq. ft. in this unit of the Store. The 
Committee would like Government to release forthwith or put to 
economic use the surplus accommodation.. IS. No. 30 (para 9.34) 
of Appendix IX to 10th Report (5th Lok Sabha)]. 

Action taken 

Ways and means for utilising the surplus accommodation are 
under active consideration of the Super Bazar authorities [Depart- 
ment of Cooperation O.M. No. G. 25015rli71. GOP dated 11-4-72]. 

Further Information 

The Super Bazar authoritips have stated that negotiations are in 
progress with the Syndicate Bank and a Travel Agency for allot- 
ment of surplus space to them in I.K.A. Branch. Part of the avail- 
able surplus space is also proposed to be utiliscd by Super Bazar 
authorities for setting up spices powdering and a?& chakki units, 
plans for which are being finalised by them. [Deptt. of Coopera- 
tion O.M. No. G-2501511 71-COP dt. 26-5-72]. 

Recommendatioa 

Yet another instance of unauthorised construction of a shed in a 
twsn t  space in the Connaught Circus Branch which had to be 
handed over to the N.D.M.C. involving avoidable expenditure of 
Rs. 46,816 has been reported by the Chartered Accountants. The 
rwcessity for this construction when the Store had already surplus 
accommodation and the action taken against the officials responsible 
may be reported to the Committee. The Committee hope t,hat such 
ncts of indiscretion will not be committed in future. IS. No. 32 (para, 
9.36) of Appendix IX to 10th Report (5th Lok Sabha)]. 

I t  appears that the shed was constructed in the vacant space ad- 
lacent to the Connaught Cirrus Branch lor being used initially as 
storage and clearing space for vegetables and later as additional 



self-service area attached to groceries and toiletries Departmepts, 
which are usually visited by a large number of customers. This site 
appears to have been chosen as it was contiguous to the Groceries 
and Toiletries Departments, and was on the ground ifloor which is 
more suitable for these activities. The surplus accommodation was 
on the upger floors. Super Bazar authorites have noted the obser- 
vation of the Committee. [Department of Cooperation O.M. No. 
25315!1171. COP dated 11-4-1972]. 

Recommendation 

The Committee regret to find that the maintenance of quantity 
and value accounts of stock has been neglected badly. The Chqrter- 
ed Accountants have been drawing attention to this vital deficiency 
in their successive reports on the audit accounts of the Store. The 
Committee hope that necessary action will be taken forthwith to 
improve the stock accounting. [S.No. 33 (para 10.18) of Appendix 
IX to 10th Report (5th Lok Sabha)]. 

Action taken 

Stocks can be divided into two parts: (a) those held in the central 
store; and (2) those held at the sales counters. Commodity-wise 
stock accounts (in quantity and value) are maintained in the central 
store. As Super Bazar deals in over 50.000 items, the accounts of , 
the counters are maintained on the basis of value of the total stock 
held. Efforts to improve the system of stock accounting are being 
continued. in consultation with the auditors. [Department of Coope- 
ration 0. M. No. G .  25015 1'71. GOP dated 13-4-1972]. 

Recommendation 

The Committee find that there has been considerable overstock- 
ing cf certain goods. Old stock in selling areas has not been iden- 
tified. The Committee wish that in addition to improving stock 
accounts minimum and maximum reordering levels should be 'prea- _ eribed so as to have effective inventory control. [S. No. 34 (Para 
10.19) of Appendix IX to 10th Report (5th h k  Sabha)] 

The suggestions have been noted by the Super Bazor authorit'es, 
[Department of Coop.-ration O.M. No, 0. 20315]1\71 GOP dated 
11-4-1972]. 



Further information 

The'Super Bazar a,uthorities have stated that the stock level 
has been reduced from about 101 lakhs at cost to about Rs. 79 lakhs 
over the past three months (December 1971 to February, 1972), by 
closely reviewing the stock turn rate for various departments and 
excersing strict control over re-ordering and purchases. The Super 
Bszar authorities have stated that since a t  present they are engaged 
in making special efforts to increase sales, which are fluctuating, it 
may not be advisable at this stage to fix rigid limits for maximum 
and minimum stock level and level of re-ordering. The position will, 
however, be reviewed by its managing Committee a,fter the working 
results fur the Cooperative year 1971-72 are available. [Deptt. af 
Cooperation O.M. No. G .  25015,l 71. GOP dated 26-5-72]. 

Recommendation 

The Committee are concerned to find that there has been no 
systematic segrega,tion of old, defective and damaged stock lying 
with the store as well as in selling areas. This is all the more 
important in the case of groceries and toiletories departments as 
these are to be replaced by the suppliers. The Committee, how- 
ever, find that such stocks to the extent of about Rs. 10 lakhs in the 
household readymade and textile departments have been reduced 
to Rs. 2 . 5  lskhs and that t h e  damaged goods replacement cell which 
started functioning with effect from December, 1968 is pursuing the 
replacement of stocks wherever necessary. The Committee trust 
there will be better control in future. [S. No. 35 (para 10.20) Appen- 
dix IX to 10th Report (15th Lak Sabha)) 

Action taken 

The Cammi ttee's observation has been r,.)ted by the Super 
Bazar authorities who are taking action to improve :nventory 
control, and also introduce "date marking" of s twks in order to 
identify them a!]. [Department of Cooperation O.M. No. G. 25015 1 71 
GOP dated 11-4-72]. 

The Committee are not happy over the present arrangement for 
dealng with cases of shop lifting. At present the alleged ofienders 
are fined by the St;are upto five times the value of the goods. The 
Committee were informed that a rum of Ra 5,775 has been collected 
as Ant upto 1969-70 jn respect of 902 cases. The Committee do not 



. approve of imposing fines without due process of law. 
/s. NO. 37 (para 10-22) of Appendix IX to 10th Report (5th Lok 

Sabha) 1. 
Action taken 

The observation of the Committee in this regard has been noted 
by Super Bazar. [Deptt. of Cooperation 0. M. No. G.25015jlJ71. 
GOP dated 11-4-1972]. 

Recommendation 

The Chartered Accountants have brought out in their reports 
various cases of rnis-appropriation of stores by the em9loyees. In 
some cases resignation to persons have been accepted without fina- 
k i n g  disciplinary proceedings. The Committee do not appreciate 
any leniency being shown towards delinquent oficjals and they 
are of the view that no true trade unionism will stand in the way 
of checkng pilferage and misappropriations. There are as many 
as 26 cases of pilferages'shortages for which staff were held respon- 
sible. The Committee hope that these cases will be pursue3 vigo- 
rously with a view to recovering the amounts and finalis'ng disci- 
plinary action. The Store should also consider obtaining sumcient 
security from the staff handling stores. [S. No. 38 (para 10.23) of 
Appendix IX to 10th Report (5th Lok Sabha)]. 

Action taken 

Suitable action against the delinquents is being taken by the 
Super Bazar in all cases of pilferageslshortages, by the employees. 
coming to their notice. The suggestion regarding obtaining secu- 
r i v  has been noted by the Super Baaar authorities. [Department 
of Cooperation 0. M. No. G. 25015'1'71 W P  dated 11'4'19721. 

Further information 

The staff handling s t o w  and the cashiers in the Super Bazar 
are required to furnish a cash security of Rs. 2,000 each. The sales- 
man are required to furnish a cash security equivalent to half a 
months salary. [Department of Cooperation 0. M. No. G. 25015'1171 
GOP dated 28-5-72]. 

Recommendation 

As the shortagn!pilferages are Mted to be lower in the self 
service department which also accounts for low cost of st.ff. the 
Committee suggests that the prmibllity of ex&mion of the self 



The Super Bazer has noted the suggestions of the Committee. 
[Department of coaperation 0.M.  No.  G-2fK)r5;1171.GOP dated 
11419?21. 

Om more area of weak- of the store is Accounting. The 
Commtttee are at a 106s to understand how even after four years 
of functioning of the Store the accounts have n d  been put on 
scientific basie. The arrears in the compilation of accounts are 
yet to be pulled up. It  i~ surprising to find that the Internal 
Audit Unlt was formed only in September, 1968. The Committee 
hope that the deficiencies in the accounting system will be attend- 
ed to wi?h well-defined targets so that it may -become an e h t i v e  
management tool for plugging the loopholes in the organisation 
before long. 

[S. No. 40 (para 11.1I1) uf Appendix LX to 10th Baport (%b Lok 
Sabha) I. 

Steps have been taken by the Super Baw to -remedy deficjen- 
c ia  in accounting. The arrears in compil8tim of accwnts have 
since been cleared. The acrxunts for the cooperative year ended 
June 30. 1971, were compiled by October, 1971. [Department of Co- 
operation O.M. No. G.  ~ l b ~ l " 7 l .  OOP dated 11-4-72). 

The Committee take a serious view of the abaence of prompt 
action to rcgulariec &art depits  of caah. Out of shortages 
amounting to a. 37209 (Rs. 45,792 according to Audit) a Qnn of 
Rs. @,MI hag been ncoveml  upto 30th June. 1970. The Corn- 
mittee wish that emgent action is taken against penans -- 
~msible. Adequate sccurtty should be obtained in future 'from 
staff handling i&t. [S.No. 41 tpra  11.1s) of Appcmdix UC to 10th 
Report (8th &k Sebha)]. 



Out of the balance amount of Rs. 8,188, mentioned by the Com- 
mittee, an amount of Rs. 1,516.96 has since been recovered by the 
Super Bazar authorities, from the persons responsible. Further 
action is being taken by the !%per ~ a ' z a r  in regard to the remain- 
ing amount. 

-;- 

A system of cash control has since been introduced 'by $he 
Super Bazar authorities, whereby the sales for each department 
are computed separately in the Accounts Department and com- 
pared with the actual cash remitted. Shortages, if any, are re- 
covered from the persons responsible. Cash security and fidelity 
bonds are obtained from the Cashiers. The Super Bazar authori- 
ties have noted the observation of the Committee that stringent 
action should be taken in cases of this nature, which can be done 
where individual responsibility is fixed. [Department of Coopera- 
tion O.M. No. G .  25015:1,71. COP dated 11-4-1972]. 

Further Information 
According to the existing system of cash collection, the cashiers 

deposit the cash every evening. Each cashier is entructed with 
a fixed amount of imprest. At the close of the day, the cashier 
deposits the entire collection less his imprest. Thc tallying is done 
the following d a y .  If any shortage in cash is detected, the con- 
cerned cashier is asked to make good the shortage. In all cascs 
the short deposits are recovered; hence the need for stringent 
action has not arisen. However, in cases of repeated default, thc 
persons concerned are warned. Cases relating to the earlier pcrird 
are being pursued by the Super Bazar authorities. as alread! 
stated. [Department of Cooperation O.M. No. G. 2531511'71. COP 
dated 26-5-1972]. . 

The Committee find that for remodelling the interior of rented 
buildings at  Connaught Circus (cost Rs. 14.54 lakhs) and 1.N A 
Colony (cost Rs. 7.22 lakhs) and designing and supervision of con- 
struction works for the Pate1 Nagar branch (,cast Rs. 13.74 lakhs), thv 
management appointed a firm of architects on a fee of 10 per cent 
of the cost of re-modelling works and 8 per cent d that of con- 
struction works, The total claim of the architects was for Rs. 3-32 
lakhs of which they had agreed to forego fee to the extent of 
Rs. 32,568. There was no written agreement with the archikcts 
The Committee consider the rates of fee paid to the architects to 



be excessive. Whfle the Committee appreciate that there was no 
time to call for tenders in view of the extreme urgency with which 
the work had to be attended to, they do not find any reason why 
the management did not attempt to check up the reasonableness 
of the rates in consultation with CPWD. [S.No. 43 (para 12.8) of 
Appendix IX to 10th Report (5th Lok Sabha)]. 

Action taken 

The Committee's observations have been noted by the Super 
Bazar for  future guidance. [Department of Cooperation O.M. 
No. G. 2501511171. COP, dated 11-4-19721. 

The records of the Super Bazar do not throw any light on this 
subject. However. it appears that, as a cooperative institution 
they did not consider it obligatory to consult the C.P.W.D. in thc 
matter, especially as the works had to be taken in hand at short 
notice and completed within a very short time. and also because 
the reasonableness of the rates offered by the firm of architects 
was certified by the President of the Indian Institute of Architects. 

[Department of Cooperation O.M. No. C.25015171'GOP dated 
36-5-72]. 

For re-modelling works at the Connaught Cirrus and JNA 
Colony no detailed estimates were prepared either bv the arch]- 
tccts or by the management The architects awarded the works 
t n B f i r m  of contractors without inviting tenders on the under- 
\tanding that the latter would carry out the works on the same 
trrms and conditions on which thev had carried out similar works 
for the Central Cottage Industries Emporium, New Delhi. although 
the volume of work executed in the Store was about 7 to 12 times 
more than that in the Emporium The Committee also note ,,!at 
the rates for extra items of work not mentioned in thc aveement 
with the Emporium were tixcd bv the architects. The Committee 
ria not think that it was correct to allow the nrrhitccts to fix thc 
'iites for the work when their fee depend an the cost of the work. 
J n  their optnfon the management did not servc t h  financial inter- 
(,.st of the Store in enterinq into such an  ~rrangcmcnt with the 
llwhitects which Is sought to bc justified on the grounds of 
l t~pmcy .  [S. No. 44 (para 12.9) of Appcndiu to 1 0 r 1 1  Report 
(5th Lok Sabhs)]. 



Action taken 
The Committee's observations have been noted by the Super 

Bazar for future guidance. [Department of Cooperation 0.M 
No. G.25011511/71 IGOP, dated 11-4-1972]. 

Further Inf onnation 

It appears that the Management felt that they could entrust 
the tasks of fixing the rates for the works also to the architects, 
who had carried out similar works, though of lesser volume, for 
the Central Cottage Industries Emporium. New Delhi, because 
the job had to be completed with great urgencv. The obse.rvations 
of the Committee have. however, specifically been brought to the 
notice of the Managing Committee of the Super Bazar for future 
guidance. [Deptt. of Cooperation O.M. No. G25015;1171. G.O.P. 
dated 26-5-1 9721. 

Recommendation 

According to the Audit paragraph the rental income of sale of ad- 
vertisement space (wall panel and show windows) was Rs. 0.31 lakh 
in 1966-67 Rs. 0.79 lakh in 1967-68 as against the estimated in- 
came of Rs. 12 lakhs per annum. This has subsequently risen 
to Rs. 2 . 5  lakhs in 1969-70. The Committee would like the 
ixocrdure in th;s regard to be streamlined and the revenue aug- 
mented. [S. No. 45 (para 12.13) of Anpendix IX to 13th Report (5th 
Lok Sabha) 1. 

Action taken 

The procedure for iettmg out advertrriement &pace is: being 
streamltned by the Super Bazar authorltics end stcps are belnc 
taken by them to hugment revenue on this item. Somehime back 
the Super Bazar introduced a new ~ t e p  for augmenting its incomc 
through advertisement, an thc lines of the commercial edvertisinc 
of the All-India Radio, by taperecording commercial announcement+ 
about important brand articles, on realisation uf advertisement 
charges from the beneficiary firms [Drpartt. of Cooperation 0 . M  
No. G. 25015 1 71. COP dated 11-4-1972]. 

In thc wake of dcvaiuation, thc Government of India f o n n u l a l ~ ~ ~ j  
a scheme for the promotion of consumer cooperative depertrn('llt 
alnrcs in  large urban areas in ordcr t,o mukc a tangible impnet 



the distributive trade and to arrest trend of rising prices. The Super 
Bazar at New Delhi is a pioneer among all the cooperative depart- 
ment stores in the country. The Committee would like to record 
that the concept of Su2er Bazar is a laudable one. They have a vital 
r o k  to play in the stabilisation of prices of consumer ar t~cles  in the 
interest of the common consumer. The Committee hcve no doubt 
that if organased and conducted with prudent, vigilance and imagi- 
nation the Super Bazar can become commercially viable inst.tutions 
of great service to the community. [S. No. 46 (para 13.1) of Appen- 
dix IX to 10th Report (5th Lok Sabha)]. 

Action taken 
The Commitlee's observations have been notcd. [Deptt. of Co- 

operation O.M. No. G-25015'1'71. GOP dated 11-4-19721. 

Recommendation 

The New Delhi Su?er Bazar was opened a b u t  five years ago 
with great enthusiasm and high hopes. There is no denying the fact 
that the Super Bazar did makc an impact on prices of consumer goods 
In the beginning. However. after reviewing the working of the 
Store over the past four years, the Committee cannot resist a fc-elinq 
that the difficulties now bemg faced bv the store are the result of 
cross over stafting, lack of realistic and prudent planning and mis- 
msnagement d u r ~ n g  the formative period. [S. No. 47 (para 13 2) of 
Appendix IX to 10th Report (5th Lok Sabha)]. 

Action taken 
The observation have becn notcd and remedi31 measurcs 31-0 be- 

! T I E  taken by thc management of the Super Bazar [Dcptt of Cnopcr~.  
tion O.M. No. (3-25015 171 .  GOP dated 11-4-1972]. 

Recommendation 

While the role of the Super Bazar is generally rccc.)gni=d and 
:~ppreciated. the question that often escrcises the public mind is its 
cnntinuing losses and unimaginative operation. In the earlier 
chapters of this Report the Committee have tried to focus attention 
on the various drawbacks and shortcomings observrd by them 
in the working of the Super h z a r  and hove made sugges- 
tions for their correct'on. They hope that Government would tnkv 
:lppropriate remedial measures for improvement of operations in- 
(,luding rationalisation of staff strength and strict action against the  
Iwrsons responsible for mismanagement and othcr s p ~ i f i c  l a ; ? r ~ i .  
1s. No. 48 (para 13.3) of Appendix IX to 10th Report (5th Lok 
Sahha)], 



Action taken 

The suggestions made by the Committee have been conveyed to 
the Super Bazar and noted by it. The Super Bazar authorities have 
aiso been advised to take urgent remedial measures, and follow up 
action. [Deptt, of Cooperation O.M. No. G-2.5015j1171. GOP dated 
11-4-1972]. 

As pointed out in an earlier portion of this Report, there is ur- 
gent need for transforming the Super Bazar which at present is a 
Government sponsored and financed organisation into a genuine 
cooperative which will be supported, financed and managed by the 
elected representatives of the voluntary members. It should be the 
constant endeavour of the Super Bazar to increasingly win the 
confidence of the consumers through keener and more emcient 
salesmanship and service. The Store is expected to make best pos- 
sible use of the additional financial assistance recently given by the 
Government and function as a viable unit. It should endeavour to 
become a watchword for guaranteed quality of goods at  most com- 
petitive prices. It should in fact provide the 'best buy' in the town. 
In short, the Super Bazar should aim at becoming a model store for 
quality of godds reasonableness of prices, prompt, efficient and 
courteous service, awed by unscrupulous traders eager to exploit 
the shortages-real or artificial of consumer goods and as a source of 
inspiration to similar cooperative consumer stores in the country. 
IS. No. 49 (para 13.4) of Appendix IX to 10th Report (5th Lak 
Sabha)]. 

Action taken 

These observations and recommendations have been noted by 
the Super Bazar and the management has been advised to continue 
efforts to develop Super Bazar on the lines indicated. [Deptt. of 
Cooperation O.M. No. G-25015~1'71. COP dated 11-4-1972], 



CHAPTER IJJ 
RECOMMENDATIONSIOBSERVATIONS WHICH THE COM- 
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

REPLIES OF GOVERNMENT 

Recommendation 

The Committee are surprised to note that 14,406 Kgs. of sub- 
standard quality of walnuts which was in excess of 3 years' require- 
ments was procured resulting in a loss of Rs. 36,000. The Committee 
Rrc not able to appreciate how walnuts which are known to become 
rancid with time, were purchased in such gmssly excessive quanti- 
tics. The Committee arc informed that the Department Manager 
concerned has been warned. Apart from the adequacy of discip- 
linary action, the Committee would like to be informed of effective 
measures, if any, taken to obviate recurrence in purchase of such 
likcn goods. [S. No. 15 (para 6.12) of Appendix IX to 10th Report 
(5th Lok Sabha)]. 

Action taken 
This i s  a case of over-stocking, which took place in the early 

~tnjics of the working of the Super Bazar, when exact estimate of 
rcc~i~irements could not be made. The need for exercising strict in- 
\.cntory control and avoiding over-stocking has been stressed on the 
Super Bazar authorities, who have also issued instructions to the 
pmonnel of their Purchase Department to exercise greater care 
:,:XI vigilance in the purchase of such goods. In the circumstances, 
!hiT action taken against the Department Manager concerned may 
!)c deemed to be adequate. [Deptt. of Cooperation O.M. No. G. 
5 0 1 5 ' 1  71. GOP dated 11-4-1972]. 

The Committee note that the unsuccessful experimentation with 
t h  mechanisation of accounts cost the Store Rs. 6.42 lakhs. They 
would like to know how the scheme was embarked upon despite 
1ho objection of the Chief Accounts Omcer and without ensuring 
:~(lcquate number of experienced personnel to operate the machines. 
1s Nn. 42 (para 11.26) of Appendix IX to 10th Report (5th Lok 
S;~l,ha)) , 



Action Takcn 
The views eqressed by the Chief Accounts OfRcer were taken 

into account by the Management before deciding to introduce a 
~llrhanised system of accmnting, which is appropriate for a 
modem retailing institution of a large size. However, according to 
the Super Bazar authorithis, the system did not produce the desired 
results due to technical deficiencies and the attitude of a section of 
the staff who were against this system. [Deptt, of Cooperation O.M. 
No. G .  2501511171. GOP dated 11-4-1972]. 



RECOMMENDATIONS~OBSERVATIONS IN RESPECT OF WHICH 
REPLIElS HAVE NOT BEEN ACCEPTED BY COMMITTEE AND 

WHICH REQUIBE REITERATION 
Recommendation 

The Committee do not think that the Store should aim at  being 
a one-stop shopping centre for the entire range of goods rather than 
sumlying the essential consumer goods at reasonable prices. They, 
however, flnd that a number uf new departments such as 'transistor'. 
'toys and sports goods', 'furniture' etc, have been added to the store 
in addition to giving on contracts departments such as 'electric re- 
pair', 'optical', 'photography' etc; but barring the 'footwear' depart- 
ment which yielded a very small profit all the other departments 
in the store are running in loss. The Committee would suggest that 
the departments which do not deal in essential commodities and on 
which considerable losses are incurred should be investigated to 
determine whether it is worthwhile continuing them. The results 
of such investigations and remedial action taken should be inti- 
mated to them. [S. No. 9 (para 4.17) of Appendix IX to 10th Re- 
port (5th Lok Sabha) ]. 

Action taken 
The margin of profit in essential commodities like foodgraiw. 

groceries etc. is considerably less than in other goods. However, 
the observations of the Committee have been noted by the Super 
Bazar authorities wha will continue to review the working of 
various departments and take appropriate remedial steps where 
necesopty. [Deptt. of Cooperation O.M. No. G .  2501541 71. COP 
dated 1141072]. 

The working results of all the departments are reviewed every 
(~unrtcr and are shown in the quarterly audit reports. The reviews 
r(wa1 that the losses incurred by the departments which deal in 
non-essentid items, am not such its to warrant their closures, as 
their gmm earnings am t~onmdrrably higher than those of the depart- 
ments d d h g  in m t i a l  comlaodities, [Department of Coopera- 
tlon O.M. No. C.25315,117f.WF dated 285-1972]. 



Recommendation 

Admittedly it was somewhat a tall claim that the department 
stores would hold the price line. An expert of the International 
Labour Organisation has also stated 'bluntly' that "this is an im- 
possible thing to expect of them." The prices of consumer goods 
have been going up due to increase in manufacturing costs. The 
Committee were, however, informed that the store was following 
an "active price policy" which meant selling goods at slightly less 
than the market prices. But they find from the fortnightly data 
collected in the months of June-July, 1970 that in the case of quite 
a few consumer goods the prices of the Store, far from being lower, 
were consistently higher than thc market prices over a considerable 
period. The Committee would like to know the reasons for this 
phenomenon and whether such disparities which run counter to 
the raison d'etre of the store, have been brought out in the weekly 
market surveys avowedly conducted to make necessary adjustments 
in the prices to relate them to prevailing market rates. The Com- 
mittee find that paradoxically enough, the store instead of leading 
the market finds itself being led. [S. No. 10 (para 5.12) of IX to 

-10th Report (5th Lok Sabha)]. 

Action taken 

Prices quoted by the Super Bazar are, by and large, slightly 
less than these quoted by the private trade, for comparable qualities 
of goods. The reasons why Super Bazar prices of certain groceries 
items could sometimes be higher than the market prices are mainly 
that the Super Bazar sells them pre-cleaned, laboratory tested, and 
hygienically pre-~acked, and maintains a high standard of quality 
Besides notice has also to be taken of the fact that there is consider- 
able evasion of sales-tax, terminal tax, etc. along with adulteration. 
sale of spurious and sub-standard goods, underweighment and other 
malpractices, on behalf of some sections of the private trade. Thest' 
are scrupulously avoided by fhe Super Bazar, which also pays all 
taxes in full and complies with labour laws, and other rules and 
regulatipns applicable to shops and commercial establishments. 

The periodical Market Surveys conducted by the Supem Bazar 
bring out the dimparities in prices, and, on the tuasis of the surveys. 
necessary price adjustments arc made. [Department of Cooperation 
O.M. No G.25015'1171. GOP dated 11-4-1972]. 



Further Informa tion 

Similar di-sparities have been brought out in the market survey 
reports of the Super Bazac for June and July, 1970. The m t t e r  
was specifically considered in June, 1970, and it was dec'ded not to 
reduce the prices: As already stated, Super Bazar maintains a high 
standard of quality and sells these goods pre-cleaned and pre-packed. 
[Deptt. of Coop-ation O.M. No. G. 2501511 !71. GOP dated 26-5-1972]. 



CHAPTER V 

RECOMMENDATIONS!OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee find the audit of purchase bills presented dim- 
culties in the absence of regular terms and conditions of purchases 
in all cases for the third year in succession during 1968-69. The 
Chartered Accountants have reported that instances of discrepan- 
c:es between the terms and conditions wherever available and those 
given in the supplier's bills checked by the Department Managers, 
have been pointed out to the management. The Government have. 
however, stated that specific instances have not been pointed out. 
The Committee wish that the matter should be sorted out with the 
auditors and a review made to ascertain whether any recoveries are 
due for non-compliance with the terms and conditions by the supp- 
liers. Suitable action should also he taken for the ineffective check 
by the Department Managers. [S. No. 14 (para 6.11) of Appendix 
IX to 10th Report (5th Lok Sahha)]. 

Action taken 

Purchase orders are now being issued by the Super Bazar au- 
thorities, indicating the terms and conditions governing rate, quanti- 
ty. date of supply etc. and hills are passed for payment after they 
are checked with the purchase orders by the Department Managers 
and by the Accounts Department. 

The review envisaged in the recommendation uyill be conducted 
by the Super Bazar authorities in consultation with the auditors 
[Department of Cooperation O.M. No. C.25015' 1'51. COP datcd 11 -1- 
19721. 

Recommcndaiion 

The Committee are surprised to find that the Store constructed ;l 

pucca building costing about Rs. 15 lakhs on a land taken on least* 
from the D.D.A. on a year to year basis. The D.D.A. have objectrci 
to this and wanted the super structure to be removed as the lantl 
was required for their own developmental purposes. The Committ('r 



were informed that the matter would be taken up with DD.A. to 
allow the Store undisturbed in the building to save loss. The Com- 
mittee may be apprised of the outcome. Incidentally, the Committee 
find &at the Store, carries a surplus q a c e  of about 25,000 sq. ft. in 
this unit (Apna Bazar, Patel Nagar) too, the proposed utilisat'on 
of which may be intimated. [S. No. 81 (para 9.35) of Appendix IX 
to 113th Report (5th Lok Sabha)]. 

Action taken 

The matter has been taken up with the Lt. Governor, Dclhi 
Administration and the Chairman, D .D.  A . ,  with the request to allow 
the Super Bazar to continue to occupy the building until it is pro- 
vided with alternative accommcdation in the proposed shopping 
complex. The matter is being pursued with the authorities con- 
cerned for settlement. 

The surplus accommodation in the Pate1 Nagar building has 
since been given for utilisation by the Defence Ministry and the 
Syndicate Bank. [Department of Cooperation (O.M. No. G.25015 1 
71 .GOP dated I 1-4-72]. 

Recommendation 

The store .+;IS been facing the menace of shortages aggregating 
:~l,out Ks. 22 lakhs durinq 1966-67 to 1968-69 w.hic,h account for more 
r h n  two-fifth of the losses incurred by the S!nre during these years. 
Thc Comm:ttce do not think that thc correct position of shortages 
!lac been asrertaincd in the absencc of reliable stock accounts over 
these years. Thtl Comniittt*! t\.ish that norm should bc fised on 
:c*:liist;c hits s for driage. ieakagc, spillagc r tc ,  and that surprise 
, , t A w k  of stock tngcthcr with stricter security rneamres undertaken 
is.$ pr~lvicic for clctcrrcnt cffrct or1 pilferagcs. The Store should ~ ls r l  

!i:il\.s(% uilfrrnges department-tvisc and cnsure a tightened control 
: I  specific departments wherc pilfrrngc arc morc. IS. No. 36 (para 

10 21)  of Appendix IX tu) 10th Report (5th Lok Sabhn]. 

Action taken 

Strps havr hc?n taken to kccap strict vigi1anc.r ovtlr losses on 
" xtourrt of shorlagcs duc to pilferage etc. The \.:4rious steps taken 
' I , ,  t h  Supcr Rnznr, including the sppointmcnt of  an oficer of the 
. a c r ~ k  1 . f  Dy. Superintendent of Police, a s  Sccurity Ofircr, on deputa- 
1 I r l . 1  from the Dclhi Administrntion. has progrcs.;i\'rlv b r o ~ ~ g h t  dow~l  
' ' ' 1 %  Ir)sses ,, 3 1  y-r to year. Thc Suprr R:iznr, hao howevrr. b w n  
,',1\.isc1d to further improve t h ~  position in this rcspcct. Tht> Cnm- 



mittee's recommendation regarding fixing norms for driage, leakage 
etc. has been noted by the Super Bazar authorities, as also regarding 
department-wise check on pilferages. [Department of Cooperation 
O.M. No. G.25015(1171. GOP dated 11-4-1972]. 

Further Information . . . , 
Studiei to determine the extent of loss incurred on account of 

driage, leakage, etc. in respect of some of the spices processed in 
Super Bazar have been conducted by them. Similar studies in respect 
of other commodities will sdso be conducted, and, after the results 
have been obtained, the Super Bazar authorities will fix suitable 
n x m s  for the purpose. 

NEW DELHI; 
November 23, 1972 
Agrahayana 2. 1894 (S). 

ERA SEZHIYAN, 
Chaimran, 

Public Accounts Committee. 



SI. 
So. 

Summary of nwin Recommen&tionslConclusions 

1 4  3ii ,is-ry ofAgriculture The Committee hope that final replies in regard to those re- 
!DW.to fCc*cr~ra  commendations to which only interim replies have so far been fur- 

nished will be submitted to them expeditiously after getting them 
vetted by Audit. 

C1 
I -Dil-- The Committee desire that Government should keep under ir 

constant watch the progress made by the Store in increasing member- 
ship and share capital as suggested by the Committee so that neces- 
sary measures could be taken if the progress is not found satisfactory. 

I I I  - .I). . .  - The Committee would like Government to have a close and 
constant watch on the financial position of the Store particularly in 
regard to repayment of Government loans and building up of its 
own working capital. 

The Committee note that due to the corrective steps taken, 
the cross profit of the Store has shown improvement. They would. 
however, like Government to keep under constant watch the impact 
of the measures t a k ~ n  by the Super Bnzar on its working results. 



-Ihv-- The Committee feel that Government's reply does not meet 
the point raised. Thgr are of the view that trading in nonessential 
commodities would be justified anly if it does not result in losses. 
The Committee, therefore, wish to reiterate that Government should 
investigate into the working of Departments dealing in non-essential 
commodities which are incurring losses. They would like to be in- 
formed a b u t  the result of such investigation. 

The Committee do not appreciate the approach of Govern- 
ment as brought out in their reply. They feel that keeping in view 
the object with which the Super Bazar has been started, its goods 
should not only be good in quality but should also be cheaper. 

The Committee note that as suggested by them the Super 
Bazar authorities are going to make a review in consultation with 
the auditors. to ascertain whether any recoveries were due from 
suppliers for ncxn-compliance with the terms and conditions of the 
supply. The Committee desire that this review should be expedited. 

The Committee note that the Store has adopted various sales 
promotion measures and that it will continue to make efforts for in- 
creasing its sales. The Committee would like to know the extent of 
increase in sales as a result of these measures. 



Miniscrv of AgrrculCurc The Committee are not satisfied with the reply of the Govern- 
peptt .  of Coopaation) ment. They would like t~ reiterate that the impact d ~~ -& yp 

of prices on sales should he studied and optimum for each ~Q~DPBB 
dity fixed. The Committee would like to be jz&nnad d time out- 
come of study. 

The Committee would like to know whether their snggestions 
10. 1 - 3 4  -Do- regarding periodical surveys qt buying habits and changing prePcr- 

ences of consumers and an effective coordination between the sel- 
ling and purchase departments have been implemented and if's0 
with what results. 

11. I .37 -Do- The Committee had earlier suggested a study of a few well 
organised departmental stores in the country in regard to sale of 
such commodities as have been entrusted by the Super Buar to the 
contractors. They would like to know whether such a study had 
been undertaken and if so the reylts of the study and the action 
taken theron. 

The Committee would like to reiterate that the Store should 
And out whether the commission realised from the contractors is com- 
mensurate with the rent and qther over-head charges paid by the 
Store for the space occupied by them and close such departments as 
add to the losses of the stom surrendering space rendered surpl~s, 
They would like to be informed of the action taken in this regard. 

13. 1-44 -Dch The Committee note that the Super Bazar had fixed targets 
for income and various items of expenditure in terms of percentage 

-- of sales for the cooperative year 1971-72 and that the position would 
, -. 





The Committee would like to be informed of the action taken 
against the officers responsible for unauthorised construction of the 
shed in the Connaught Circus Branch. 

The Committee note that the stock level has been reduced by 
the Super Bazar from about Rs. 101 lakhs at cost to about Rs: 79 
lakhs by February, 1972. The Committee hope that the Cooperative 
year, 1971-72 having already ended the working results relating 
thereto would be available. They would therefore, like the question 
of fixing minimum and maximum level of re-ordering to be reviewed 
early and the Committee informed. 1 .  

The Committee note that, as suggested by them, the Super 
Bazar has conducted the studies to determine the extent of loss in- 
curred on account of driage, leakage, etc., in respect of some of the 
commodities and that similar studies in other commodities will &O 

be conducted in order ta fix norms. The Committee would like 
an early action to be taken to complete the studies and fix norms for 
various commodities. 

The Committee also desire that action should be taken to 
analyse pilferages department-wise to ensure tightened control in 
specific departments where pilferage has been on the high side. 

The Committee note that out of short deposits of cash amount- 
ing to Rs. 37,209 (Rs. 45,792 according to Audit) a sum of Rs. 30,538 
have been recovered by the Super Bazar so far and that further action 

-- - - _ ______I___I_-.-  



is being taken to recover the remaining amount. A system of cash 
control has also been introduced for the future. The Committee hope 
that stringent action would be taken in suitable cases relating to the 
earlier period where there were short deposits of cash. 

-- -- - - -- .- -- - ---- 




